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IN THE CeNTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Original Application No.308 of 2003
Date of decision: This the 29th day of September 2004

The Hon'ble Justice Shri R.K. Batta, Vice-Chairman

The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Bijan Kr Das

S/o Shri Bidhan Ch. Das,

Inspector,

O/o Assistant Comm1381oner,

- Central Excise and Customs, ,

Tinsukia. : : ......Appllcant

By AdvocatesMr M. Chanda, Mr G.N. Chakraborty,
Mr S. Nath and Mr S. Choudhury.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Finance,

Department of. Revenue,
North Block, New Delhi.

" 2. The Chairman .

" Central Board of Excise and Customs,

Ministry of Finance,

Department of Revenue,

North Block, New Delhi.

3. The Chief Commissioner (EZ),

Central Excise & Customs,
15/1, Strand Road,
Customs House, Kolkata.

4, The Commissioner of Central Excise,

Moralow Compound,
Shillong.

5. Shri Jagadish Ch. Das,

Superintendent of Customs,
Land Custom Station,
P.0.- Golakganj, Dhubir, Assam.

6. Smt Kiranmoyee Das, ’

superintendent,
Office of the Assistant Commissioner,
Central Excise, Jorhat,
Jorhat, Assam.
7. Shri Gautam Bhuyan,
Superintendent,
Office of the Commissioner of Central Excise,
Lane F. Milan Nagar, P.O. Box- C.R. Building,
Dibrugarh, Assam.
8. Abdul Kader Zilani,
Inspector,
C/o~ The Deputy Commissioner of Central Exc1se,
Guwahati.

9. Shri Meitaram Indramoni Singh,
Inspector,
O0/0 The Deputy Commissioner of Customs,
Izwal Customs Division,
Izwal, Mizoram. ......Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.
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the applicaht the delay in the appointment of the

OR D E R (ORAL)

BATTA. J.- - (VICE-CHAIRMAN)

The applicant appeared for interview for the poet
of ;nspector of Central Excise and Customs in the year
1984 before the Staff Selection Commission, Guwahati. The
process of recruitment, consisting of written examination,

viva-voce and physical fitness test were completed during

October/November 1985. Appointment orders were issued in,

respect of other candidatee who had appeared for
recruitment to the said post in 1984, but no offer of

appointment was received by the epplicant{ However, the

appllcant was app01nted to the post of Inspector, Central
Excise and customs v1de order dated 6.1.1988. Pursuant to ‘

the said order of appointment,the applicant joined the-

post on 20.1.1988. In between November 1985 to January

1988,a number of direct recruits selected in subsequent

selections as also promotees were appointed to the cadre

of Inspector of Central Excise and Customs. According to

applicant was not on account of fault on his part due to

which the senlorlty of the applicant cannot. be affected.

The other candidates who had appeared for selection in the
yeareAi984 and were selected and appointed in October/

November 1985 - were placed higher in the gradation/

heS

seniority list and the applicant was placed  much below

since the cahdidates selected in subsequent years as also
promotees were listed above him. Reliance has been pleced
on 0.M.No.22011/7/86-Estt.(D) dated 3.7.1986. According to
the applicant,'respondents 5 to 7 who were selected in the
subseqﬁent years of selection, but were appointed on

6.6.1988, 2.6.1988 and 28.6.1988 respectively were shown

o
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as senior in the gradation list even though the appiicant

- had, in fact joined on 21.1.1988. The applicant had
likewise queted instances where some candidates who were
appointed or were promoted subsequently had been placed
senior and above the applicant. Therefore, the applicant

- claims that he is_entitled to be placed above respondents
5 to 9 by resetting the seniority list of Inspectors. The
year ef selection of fespondents.S to 7 is stated to be
1988 and that of‘respondents 8 and 9 is 1986, whereas that

of the applicant relates to the year 1984. In the
meantime, respondents 5 to 7 had been promoted to the
cadte of Group 'B' Superlntendent vide promotion order
No.1l39 of 2002'dated 23.9.2OQ2. The applicant's case is
that vide saidierder dated 23.9.2002 respondents 5 and 6
and e'larée numher of juniors had,been promoted-to ‘the
cadre of Group fB' Superintendent ignoring the claim ef
the applicant due to wrong fixation of seniority. The
applicant is said to have filed representation on
19.6.1989 with Deputy Collector of Central Excise and A
Customs, Shlllong pointing out the dlscrepanc1es of the
'senlorlty list of Inspectors published as on 1.1.1989; but
no decision was taken on this representatlon._ It is
further pointed out by the applicant that in 51m11ar facts
and c1rcumstances the Office of the Comm1551onerate of
Central Excise and Customs, Shillong refixed the seniority
of Inspectors hwhd were selected in the year 1983, but
appointed. in the year 1986, whereas the 1984 batch of
Inspectors were eppointed prior to the appointment of 1983
batch of.officers.'In this reépect the applicant hes cited
the instance of one Shri Snapnatur Mahanta, Inspector whoh
belonged to the 1983 batch but joined on 29.7.1985, his

seniority was fixed as per the merit 1list of 1983.

G2 _



Therefore, the applicant has stated that the seniority of
the applicant should have also been refixed accordingly-.
The applicant pointed out that in similar facts and

circumstances this Bench of the Tribunal in S.S.

Purkayastha Vs. Union of India and others (0.A.264 of

{gggz gave directions to refix the seniority of the
applicant thereih aiongwith his batch-mates, although the
éppointment of the applicant therein had been delayed-
Subsequently also the applicant filed representatiohs on
30.7.2002 and 27.10.2003, but ho_action was taken in the

matter on account of which the applicaﬁt has approached
this Tribunal.

2. The respondents havé taken the stand that the.
"applicant had, in fact , failed to .meet the chest
" measurement conducted by the North Eastern Police Academy
on account of which hié appointment was rejected by‘the
office. Subsequently, the Board had issued revised
guidelines vide letter dated 10.9.1986 on the physical
standard test with a direétidn to the Commissioner,
Central Excise and Customs, Shillong, to review all such
rejected cases in the light of instructions issued by the
Board. Accordingly, the Board was asked_on.23.9.l986 to
identify the dossiers of rejected cases to review their
cases for appointment as Inspectors where the name of the
applicant also figured. On receipt of the rejected
candidates' caseé,the same were reviewed out of which five
candidates bincluding the applicant were found fit for
appéintment. The Board vide letter dated l6.il.l987
approved the offer of appointments provided they were fit
in ali other respects. This is how the applicant was
appointed on 6.1.1988 and he joined on 20.1.1988. On the

strength of the above averments it is urged byi the

(2
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respondents that the application is without any merit and

the same is liable to be dismissed. It has been pointed

- out by the respondents that a candidate is not selected

for appointment unless he passes the mandatory phyéical
standard. test and since the applicant had failed to
quélify in the mandatory physical test he coqld not be
épéointed“and thus the question of seniority over ‘the
employees who are already in- service does not arise. -
According to ﬁhe respondents, the appointment of the

applicant was made in exceptional circumstances in 1988,

»whereas the others had been selected and appointed in the

year 1985 and onwards. According to the respondents the
cése of.SQaépnatur Mahanta is totally differeht on facﬁs
and cann&t bevapplied to the case of the applicant.

3. ‘We have heard Mr M. Chanda, learned counsel for the
applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. The
iearned counsei for the’ applieant after harrating. the
facté of the case and after placing reliance on the

judgment of the Apex Court in Dalilah Sojah Vs. State of

'Kerala and others, (1998) 9 SCC 641, Full Bench judgment

~ of the Tribunal at Jaipur in Udai Shankar Beena Vs. Union

of India and others (0.AwNo.121 of 1991) decided on

16.7.1996 and'mofe particularly,“judgment of this Tribunal

in Subrata Chowdhury Vs. Union of India and others

(0.A.No0.39 of 2003) decided on '28.7.2004, has submitted

that the case of the applicant'is fﬁlly covered on all

fours‘by the said rulings. He further pointed out that in

the case of Subrata Chowdhury Vs. Union of India and

~others (Supra), the applicant therein was one of the five

candidates similarly situated and the applicant was one of

the said five candidates who had been rejected on account

Cl’".”
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of physical fitness, but were subsequently éppointed in
the year 1988. He, therefore, contends that the seniérity
of the‘ applicant is requiréd to be recast and the
applicant has to be placed above the candidates who were

selected and promoted in‘subsequenf selections.

4, Learned Sr. C.G.S.C. had nothing moreto urge beyond

what was stated in the written statement.

5. The rule of seniority which has a direct bearing in

the matter is found in 0.M.No0.22011/7/86-Estt.(D) dated'
3.7.1986. The said O.M. was issued consolidating orders

on seniority and para 2.1 of the said consolidated orders

14

which deals with seniority of direct recruits and
promotees reads as under:

"2.1 The relative seniority of all direct recruits

is determined by the order of merit in which they

are selected for such appointment on the

recommendations of the UPSC or other selecting

authority, persons appointed as a result of an

earlier selection being senior to those appointed
- as a result of a subsequent selection.”

6. In Dalilah Sojah Vs. State of Kerala and others

(Supra) the Apex Court had examined the case of selection

of the appellant therein against the post of Legal
Assistant wherein the select list was issued on 23.6.1971.
The name of the appellanf was included therein. On account
of reservationé made for OBC, the appointment of éhe
appellant was not made. Requisition for two vacancies was
made on 6.10.1972 and fresh selection was made and a new
list was.prépared on 22.3.1974. The respondents in the
said case were included in the list prepared on 22.3.1974
and the name of the applicantvwaé placed at serial No.l as

she had been passed over from the earlier list whidh had

been prepared‘ on 23.6.1971.. The appointment of the

“appellant and her being placed at serial No.l in the

seledt list was challenged. The High Court did not disturb

(2 _
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the appointment.of thevappellant therein but observed that
.the writ pétitioners 'therein would rank éenior to the
‘appellant. The Apex Court found that the select list wa s
still alive when-the vacancies arose on 6.10.1972 and the
appellant was made to suffer for no fault of hers. It was

ML
pointed out that when the vacancies arose on 6.10.1972 ome

of the reéponden;g hadt?t;n'been selected for éppointmeﬁt
to the said post since their selection had been notified
only in the second list which was prepared on 22.3.1974.
It was held by»the Apex Court. that the appellant was
selected earlier in point of tihe than the responéents and
the decision-of the High Court and the deernment treating
her junior than the respondents was obviously not correct.
Thus from the above judgment i£ follows ;hat ah employee

belonging to-an earlier selection would rank senior to

thpse selected in later selections.

7. The issue in question. was also consideréd by the
Full Bench of this Tribunal at Jaipur. In that case thé
Full Bench found that the applicant therein was declared
successful:ih fhe qualiﬁying exémination for the yéar 1978'
and should have been absorbed against theivacancies of
that yeaf or . against carry.forward vacancies considering
his seniority amongst the candidates passing the
qualifying éxamination in 1978 with him and not on the
basis of his seniority émong the qualifying candidates for

subsequent year. In fact, the rulipg-in Subrata Chowdhury

Vs. Union of India and others (Supra) is in all fours in

so far as the case of the applicant is concerned. In that.
case  the applicant was one of the five candidates
alongwith the present applicant who were initially found
unfit 'in thé physical standard test, but subsequently in

the light of the instructions issued were found to be fit.
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In this process the appointment was delayed till 6.1.1988
and in the meantine candidates from the subsequent
selections and also promotees were promoted who were shown
ranking.senior to the.applicant therein. In that case it
was held that the applicant was selected from the select
list of 1984-85 and relying on the principle that persons
selected in the earlier selections being senior to the
subsequent_selections,it was held tnat the applicant was
entitled to seniority in accordance with the year of his
' selection. The case in hand is identical in all respects

with the said case of Subrata Chowdhury Vs. Union of India

and others (Supra). Therefore, the stand taken by the

respondents' obviously cannot be accepted and the
respondentsA should have on their own given benefit of
fixation of seniority to the applicant, but since the
department did not take action tne spplicant was forced to
apprdach this Tribunal.for redressel of his grievances.
The applicant is, therefore, entitled to the relief in
relation to the refixation of his seniority vis-a-vis the
respondents 5 to 9 and others. In the light of this
.fixstion of seniority) the case of the applicant for
promotion snsll have to be considered by the_department
end in case the department finds that the applicant is
entitled to promotion, the department shall be entitled tO

review and modify the promotion orders already issued on
23.9.2002.

8. ~ In niew of the above)we direct that the respondents
shall fix the seniority of .the applicant taking into
account the year of selection vis-a-vis respondents 5 to 9
and those who have been selected/promoted in subsequent

years of selection after 1984 and after fixation of the

Q.
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seniority of the applicant. to consider his case for
promotiéﬁ'ana in case the applicant is held entitled to
promotioﬁ,thé department shall be free to review/modify
the order of promotion dated 23.9.2002. The respondeﬁté'.
are directéd to take‘action in terms of this order'within
a period of six months from the date of receipt of this

order and report -compliance of the order to thisvTribunal

" after the expiry of six months and the matter be listed

before this Tribunal in order to place the compliance

"

report.

The. application stands disposed of in the aforesaid

terms with costs.

( K. V. PRAHLADAN ) - - . ( R. K. " BATTA )
ADMINISTRATIVE MEMBER . - VICE-CHAIRMAN
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IN THE CENTRAL ADMINlSTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

0.A. NO. 255% /2003

Shri Bijan Kr. Das. ... Applicant
-Versus-
Union of India & Others . Respondents.

Lists of dates and synopsis of the case ( Ra,un.ﬂ. I‘"’f? ot  ;:

Date Svnopsis of particulars in the application "'4-5*4 ?""""“
1984- The applicant appeared in the inlerview before the Stafl St}leclion

Commission, NER, Guwahati for appointment to the post M |

(Annexure-1 series)
Oct/Nov, 1985- The respondents issued offer of appointment in favour of other
batchmates of 1984 recruitment examination but surprisingly no offer of
- appointment was issued against the name of fhe applicant for the reasons
best known to the respondents.
06.01.1988- The respondents offered appointment to the applicant for the post of
| Inspector after lapse of more than 2 years since the app]icaﬁt appeared for
interview. (Annexure-2)
20.01.1988- The applicant joined to the post of Inspector Central Excise at Digbdi.
03.07.1986- D.O.P.T issued consblidated orders on seniority vide O.M.No.22011/7/86-
Lstt.(D). As per the rule of seniority a candidate selected in an earlier
selection is senior Lo the candidaies selecled in a subsequent selection.
(Annexure-3)
06.06.1988- Respondent no.5 was appointed to the post of Inspector after a later point
of time than the applicant but declared senior to the applicant in the
gradation list of Inspectors. “ -
02.06.1988- Respondent no.6 was appointed to the post of Inspector at a later point of
time than the applicant but declared senior to the applicant in the gradation

list of Inspectors.

é




28.06.1988-

07.04.1986-

10.03.1986-

19.06.1989-

01.04.2002-

' 23.00.2002-

12.04.199%4-

30.07.2002-

27.10.2003-

Respondent no.7 was appointcd to the post of Inspector at a later point of
time than the applicant but declared senior to the applicant in the gradation
list of Inspectors.
Md. Abdul Kadir Zilani was appointed to the post of Inspector also shown
senior to the applicant in the gradation list.
Sri M. Indramoni Singh was appointed to the post of Inspector also shown
senior to the applicant.
The applicant submitted a representation addressed to the Deputy
Collector, Customs and Central Excise, Shillong pointing out the
discrepancies in the seniority list of the Inspectors published as on
01.01.1989. In the said representation the applicant stated that since he
was a candidate of 1984 batch, therefore he is entitled to be placed in the
gradation list along with his 1984 batch mates. {Annexure-7)
Govt. of India vide ML.IL A, O.M.N0.9/11/55-RPS determined the seniority
of the government servant. One of ithe basic principle of the said O.M is
that seniority follows confirmation and consequently permanent officers in
each grade shall rank senior to those who are officiating in that grade.
Seniority list of Inspectors was published. (Annexure-4)
Promotion order was issued under establishment order no.139 of 2002,
wherein respondent no.6 and 7 and a large number of juniors have been
promoted to the cadre of Group ‘B’ Superintendent ignoring the case of
the present applicant. . (Annexure-5)
Commissionerate of Customs and Central Excise, Shillong re fixed the
senionity of the Inspectors who were selected in the year 1983 but
appointed during the year 1986. © (Annexure-6)
The applicant submitted representation to the Commissioner, Centrai
Excise, Shillong pointing out discrepancies in the seniority list.

(Annexure-8)
The applicant submitted another representation to the Commissioner,
Central Excise, Shillong, wherein he pointed out the discrepancies in the
seniority list but the respondents are quite silent about the grievances of
the applicant. (Annexure-9)

Hence this humblc application before this Hon’ble Tribunal.



8.1

8.2

8.3

8.4

8.5
8.6

PRAYER

Reliel(s) sought for:
Under the facts and circumstances stated above, the applicant humbly prays that
Your Lordships be pleased to admit this application, call for the records of the
case and issue notice to the respondents to show cause as to why the relief(s)
sought for in this application shall not be granted and on perusal of the records
and after“ hearing the parties on the cause or causes that may be shown, be pleased
to grant the following relief(s):

That the Hon’ble Tribunal be pleased to direct the respondents to re-fix the
seniority of the applicant placing him above the respondent nos. 5 to 9 in the
cadre of Inspectors and further be pleased to direct the respondents to refix his
sem'orify in between s1.n0.249 and 250 of the seniority list published as on
01.04.2002 and count for the same purpose of his promotion to the next higher
grade.

That the Hon'ble Tribunal be pleased (o set aside and quash the impugned
promotion order dated 23.09.2002. '

That the Hon’ble Tribunal be pleased to direct the respondents to recast the
seniority list of Inspectors published as on 01.04.2002 and the subsequent
seniority list if published placing the applicant above the respondent nos. 5 to 9.

To promote the applicant to the grade of Group ‘B’ Superintendent at least with

effect from the date of promotion of his immediate juniors with all consequential

service benefits and monetary benefit.

Costs of the application.
Any other relief( s) to which the applicant is entitled as the Hon’ble Tribunal may

>

deem fit and proper.

Interim order praved for.
During pendency of this application, the applicant prays for the following relief: -
Hon’ble Tribunal be pleased to make an observation that the pendency of

this application shall not be a bar for the respondents to recast the seniority of the

applicant placing him above the respondent nos. 5 to 8.
That the Hon’ble Tribunal be pleased to r_estrain the respondents.
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GUWAHATI BENCH: GUWAHATI

(An Application under Section 19 of the Administrative

Tribunals Act, 1985)

308

0. A. No. /2003

BETWEEN

Sri Bijan Kr. Das

5/0~ Sri Bidhan Ch. Das.

Ingpector

0/0~ Assistant Commissioner,

Central Excise & Cugtomﬁ,

Tinsukla.

~=<cApplicant

~AND-

1. The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Finance, Department of Revenue

North Block, New Delhi-110 002.

2. The Chailrman,
Central Board of Excise and Customs,
Ministry of Finance, Department of Revenue,

Morth Block, New Delhi-110 0O0Z.

The Chief Commiszsioner (EZ)

i

Cantral Excise & Customs,

15/1, Strand Road,

’%‘ : XM \/Ww\/D s



Customs House,
¥olkata.

4; The Commissioner of Central Excise
Morellow Compound,
Shillong-793001 .

‘al Sri Jagadish Ch. Das
Superintendent of Customs,
Land Custom Station,
P.O-Golakgan]

Dt~ Dhubri., Assam.

Smti. Kirammovee Das,

. o

Superintendent,
Office of the Assistant Commissioner Central Excise,

Jorhat, Assam.

7. Sri Gautam Bhuyvan,
Suparintendent
Office of the Commissioner of Central Excise,

Milan Nagar

Tt

Langs

PLOLBox- C.R.Bullding

Dibrugarh, Assam.

S abdul Kader Zilani,
Iinspector,
0/0-The Deputy Commissionesr of Central Excise,

Suwanatl.

e
2, Sri Meitaram Indramoni Singh,

Inspector,
O/0~ The Deputy Commissioner of Customs,
lzwal Custom Division,
Tzwal, Mizoram.

. . REespondents.
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DETAILS OF THE APPLICATION

Particulars of order(s) against which this application

is _made.

This application is made against the illegal
suppression in the matter of promotion and also for
arbitrary fixation of seniority of the apmliéant in.th@
cadre of Inspector in total violation of rule of
saniority laid down by the govt. of India from time to
time and also praving for a direction upon the
respondents  to declare the applicant senior to the
respondent no.5 to 9 and for a direction to recast the
seniority in terms of the Rule of seniority. in fdrc@
and for a further prayver to promote the applicant to
the post of group B’  superintendent with a1l
conseguential service benefit at least from the date of
promotion of his immediate junior and for setting aside
and aquashing of the impugned promotion order dated

2374 september, 2007 .

Jurisdiction of the Tribunal.

The aspplicant declares that the subject matter of this
application is well within the Jjurisdiction of this

Hon’ble Tribunal.

Limitation.
The applicant further declares that this application is
filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985.

1L i~ VoD nr



Facts of the Case.

That the applicanﬁ is & citizen of India and as such he
is entitled to all the rights, protections and
privileges as guaranteed under the Constitution of
India. The applicant belongs to schaeduled cast
community as such he is entitled to $p@cial privilege

under the Constitution of India.

That your applicant appeared in the interview in the

Cyear 1984 before the Staff Selection Commission, NER,

Guwahati for appointment to the post of Inspector. The
applicant although a candidate of 1984 recruitment
examination, however the process of recruitment i.e.
written examination, viva-voce, physical fitness were
completed during October 1985.
copy of the admit card and call letter for
physical fitress test are enclosed herewith and

marked as Annexure-1 (Series).

That it is stated that after completion of process of
interview the respondents issued offer of appointments
in favour of other batch mates of 1984 recruitment
examination in the month of October/November 1985
itself. But surprisinaly no offer of appointment was
issued agaiﬁ@t the name of the applicant for the

reasons best krown to the respondents.

That it is stated that the respondents offered

appointment to the applicant for the post of Inspsctor
1
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4.

5

vide office Memorandum No. C. No. II (3I) 1/ET-I11/87 2~
4(C) dated 6th January 1988 with a direction to
report for duly within 15 days to the office of ?h@
Apsstt. Collector, Di;;;jboi= The applicant accordingly
joined on 20.01.1988 at Digboi.

A copy of  the offer of appointment dated

06.01.1988 is enclosed and marked as Annexure-2.

That it is stated that the applicant after receipt of
the offer of appointment immediately reported for duty
on 20.01.1988 at Digbol after completion of mac&@@ary
formalities without any delay.

It is relevant to mention here that in beatwsen
November, 1985 to January 1988 a largs numbers of
direct r@cruit@@&, o F gubaequ@nt'y@arg; promotees, weré
appointed to the cadre of Inspéctor in the Central
Excise and customs but the apblicant being a selected
candidate of 1984 recruitment vear could able to Jjoin
only in the month of January, 1988 without any fault on
his part. It is submitted that abnormal delay in
issuling the offer of appointment letter is cauged due
to laches and negligence of the respondents Union of
India. It is a settled position of law that & Govt.
emplovee cannot be allowed to suffer either in th@.
matter of seniority or promotiah due to laches and
negligence of the r@smond&ntg. The seniority and
promotion is a very vwvaluable right to a government

amplovee and the said right cannot be taken away in
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4.6

violaticrn of the Govt. rul%& at the whims of the

respondents.

That it is stated fhat the batch mates of the applicant
who were selected and appointed in  the month of
October/November, 1985 out of the same selection, were
placed in a much highier positian in the
aradation/seniority list in the cadre of Inspectors but
the applicant is denied Quch position as bscause offer

)

of appointment was issued after lapse of more than 2

- YeArs.,

As per rule of seniority a candidate selected in
an earlier selection is senior to the candidatss
selected in & subseguent selection. It would be evident
from the consolidated orders on seniority i@gu&d by the
DOPT from time to time more particularly’iﬁ the 0O.M
NO.22011/7/86«&51:‘{;"\(D‘}, dated 379 July.,  1986. The
relevant portion is quoted below:

““Seniority of Direct Recruits and Promotges

2.1 The relative seniority of all direct recruits
is determined by the order of merit in which they are.
selected for such appointment on the recommendations of
the UPSC or other selecting authority, DEFSONS
appointed as a result of an earlier selection being
senior to those appointed as a result of a subsequent
selection.”’

It is quite clear from above that as per rule an
emplovee selected in an earlier selection being sanior

t those appointed as a result of subseqguent selsction.

%‘} wa VAU



Hence, the present applicant is senior as per rule than
those who were recruited to the cadre of Inspector
either by way of promotion or direct recruitment in the
subsequent selection, as such, the seniority list is
liable to be recasted following the rule of seniority
indicated above.

A copy of the extract of senlority rule 1is
enclosed herewith and marked as Annexure-3.
That it is stated that even some of the juniors who are
recruited and appointed at a later point of time
namely: Respondent No.5 to 7 appointed on 06,09.1988%
02.06.1988 and 28.06.1988 also declared senior to the
oresent applicant in  the aradation list of the
Inspectors, whereas the present applicant Jjoined in the
service as per own showing of the respondents on
©1.01.1988. Moreover, it would be evident from the
impugned seniority list published as on 01.04.2002 one
Md. Abdul Kadir Zilani, who was appointed on 07.04.1986
alaso shown senior to the applicant placing him  at
serial no.250. Similarly, Sri M.Indramoni Singh who is
at serial no.251 but appointed on 10.03.1986 also shown
above to the applicant in a most arbitrary and illegal
manner in total violation of the seniority rule laid
down by the Govt. of India. It is categorically
submitted that all the Inspectors from serial no.250 to
225 of the seniority list of Inspectors published as on
01.04.72002 are juniors to the present applicant as
because they were appointed to the cadre of Inﬁp@ctars

after the selection of the 1984 batch of candidates.
TR e -
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Therefore in view of the rule of seniority in
force the applicant is entitled to be placed above the
respondent no.5 to 7 by resetting the seniority list of
Inspactors published as on 01.04,.2002 by the
commissioner Central Excise, Shillong.

A copy of the extract of the spniority list of

o

Inspectors published as on 01.04.2002 ig enclosed

as Annexure-—4.

That it is stated that respondents Union OF India
carlier on all occasion followsd fha rule of saeniority
issued by the Govt. of India, vide M.H.A, 0.M
No.9/11/55-RPS dated 22nd December, 1959, wherein the
seniority of the government servant is determined in
accordance with the General principles of seniority
contained in the aforesaid 0.M, O of the basic
principle contemplated in said 0.M iz that seniority
follows . confirmation and consequently parmanent
officers in each grade shall rank senior to those who
are officiating in that grade.

The aforesaid general principles of seniority in
the light of the judicial pronouncement refer to above
has been examired by the Government and it has been
decided that seniority may be delinked from
confirmation as per the directive of the Supreme Caurt;
accordingly, in modification of the General Principle
3, proviso to General Principle 4 and proviso to
ceneral Principle 4 and proviso to General Principle
5(i) contained in 0.M.No.9/11/55-RPS, dated the ppd

Decembar, 1959 and para 2.3 of 0.M dated the zrd

Q‘; a‘ow\ MM»“\% M
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July, 1986, it has been decided that seniority of a
person regularly asppointed to a poﬁtAaccordigg to rule
would be determined by the order of merit indicatsd at
the time of initial appointment and not according to
the date of confirmation.

However the rule of seniority as per date of
confirmation has been delinked since 1992 but the
respondents Union of India, more particularly' the
Commissionerate at  Shillong followed the date of
Joining as criteria, since 1994 and accordingly new
panel, the seniority of past cases even before 1986 and
recasted the seniority accordingly except the case of
the present applicant. As per the prevailing rule the
seniority of the applicant is liable to be fixed above
the private respondents as bescause the applicant was
sglected in an earlisr selection than the respondent
no.8 and 9. Moreover, the raespondent no.5 to 7 who were
recruited in 1988 Joined the service at a later point
of time than the present appli;aﬁt" It is quite clear
from the impugned seniority list that the respondents
in the instant case of the applicant neither followed
the rule of seniority prescribed in the Ministry of
MHome Affairs O.M. dated 22.12.1959 nor followed the
rule laid down by the DD@T in 0.M. dated 379 July
1986. As such the applicant ié meted out with hagtilg
discrimination in the matter of fixation of seniority
and the said action of the respondents is also in

violation of Article 14 of the Constitution.

%jXM Wonnon D
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That it is stated that due to wrong fixation of the
seniority of the applicaﬁt he has been superseded in
the matter of promotion to the cadre of Group ‘B’
superintendent in as much as 3 of his Juniors who were
appointed %t a later point of time namely respondent
no.5 to 7 have already been promoted to the cadre o%_
. : .
Group ‘B’ Superintendent. It would be evident from
proﬁotimﬁ order issued under establishment ord@k re. 139
of 2002 dated 23.09.2002 wherein respondent no. & and 7

;—-—-—--—-—i—" ]
and a large number of other Jjuniors have hesn promoted

W o o i 1

to the cadre of Group ‘B’ Superintendsnt ignoring the

case of the present applicant and also due Lo wrong

Ffixation of seniority of the present applicant in the
grade of Inspegtor, as  such the impugned promotion
order dated 23.09.2002 is liable to be set aside and
guashed. |

(& quy of the impuagned promotion order dated

2% 09.2002 is enclosed herewith and marked as

Annexure-5.
That it is stated that the respondent no.5 has alf@ady
been promoted in the month of Movember, 2002 to the
cadre of Superintendent Group °‘B’. But the applicant
inspite of his best effort could not obtain the sald
impugned order of promotion, as such, the Hon’ble Court
be pleased to direct the respondents to produce the
impugned order of promotion issued in favour of the
respondant no. 5.

The promotion order of the respondent no.5 18

liable to be set aside and quashed.

%\!XW Voon Do
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4.11 That vour applicant way back on 19.06.1989 aubmitt@d a

representation addressed to the Deputy Coli@ctor; custom
and Cantral . Excise, Shillong pointing out the
discripancies in seniority list of Inspectors published
88 on  01.01.1989. In the said representation the
applicant inter-alia stated that since he was &
candidate of 1984 batch, therefore he is entitled to be
placed in the gradation ‘1iSt along with his 1984
batchmates. The applicant further submittgd that there
was no fault on his part in Joining the department at a
lagar point of time while the appointment order issued
by the respondents after a long lapse of time and prayed
for restoration of his seniority but to no result.

It is relevant to mention here that in the similar
facts ard circumstances the office of the
Commissionerate of Customs and Central Excise, Shillong
re fTixed the seniority of Inspectors who were 3@1ﬁ6t8d
in th@- year 1983 but appointed during the vyear 1986
whereas 1984 batch of Inspectors were appointed at the
relevant time prior to appointment of 1983 batch of
selected candidates vide Commissionerate letter bearing
No. C. No. II(34310/ET~1/93/4964-69(A) dated 12.4.1994.
It is pertinent to mention here that in a similar
situation, the seniority of 8ri Swapnatur Mahanta,
Inspector whose name appear at 81. No. 75 of the
seniority list dated 1.4.2002, who belonged to 1983
bateh but Joined on 29.7.1985 was fixed as per the

merit list of 1983. Therefore it is avfit case whare

\ Y
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the raspbﬂd@nts ought to have re-~fixed the seniority
of the applicant treating the selected and gualified
candidate of 1985 batch but the respondents arbitrarily
did not take any step for correction of seniority of
the applicant. Therefore it is a fit case for the
Hon’ble Tribunal to interfere and protect tH@ rights
and interests  of the applicant by passing an
appropriate order upon the respondents for correction
of the seniority of the applicant in the seniority list
published on 01.04.2002.

Copy of the letter dated 12.04.1994 is annexed as

Annexure-6.

That it is stated that in the similar facts and
circumstances this Bench of the Hoﬁ’ble Tribunal in
0.a. 264 of 1998 (Sri 8.8.Purkayastha Vs. U.0.I. &
Ors. ) decided T e similar issue diractihg Lhe
respondents to re fix the seniority of the applicant
concerned along with his batch mates although belatedly
appointed. The instant case of the applicant 1is
squarely covered by the decision pagséd by this Hon’ble
Tribunal in 0.A. 264 of 1998. Therefore the Hon’ble
Tribunal be pleased to pass similar direction directing
the respondents to restors the s&niwﬁity of the
applicant treating him the selected and qualified
candidaté of 1984 batch and further be pleased to
direct the respondents to refix the seniority of the

applicant above the respondent nos. 5 to 9 by

@qv )'aw Worar D s
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recasting the impugned seniority list published as on

01.04.2002.

‘ 4.13 That it is stated that as per provision contained in
the D.O.P.T. Office Memorandum No. 22011/7/86-Estt(D)

dated 3.7.1986 which are as follows :
‘““Seniority of Direct Recruits and Promotees.

2.1 The relative seniority of a3ll direct
recruits is determined by the order of merit
in  which they  are salaected for such
appointment on the recommendations of the
hp.s.C. or other selecting authority,

persons appolnted as a result of an earlier

& result of a subsequent selection.’

It is qguite clear from the aforesaid Memorandum
dated 3.7.1986 that the aspplicant being a selected

candidate of 1984 batch cannot be placed below the

recruitees of  subseguent batches. As  such, the
seniority position of the applicant is required to be

re fixed placing him above the respondent nos. 5 to 9.

4.14 That it is stated that the applicant 5ubmitt@d a series
of representations aftér his representation dated
19.06.1989 on 30.07.2002, thereafter on 27.10.2003
pointing out the discipancies in the seniority list. In
the representation dated 27.10.2003 the applicant

spacifically shown the date of Joining of t e

Yy
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respondent no.5 to 7 and the position of seniority
assigned to them by the impugned seniority list as on
01.04.2002 but the respondents are quite silent
regarding the grievances of the applicant whereas as
paer the rule representation of a Government emploves is
required to be replied promptly but in the instant CREE
the respondents are silﬁmt about the grievances of the
applicant. As  such thé: applicant approaching this
Hon’ble Tribunal in the compelling circumstances stated
above for enforcement of rule of seniority laid down by
the Govt. of India from time to time and for redressal
of the grievances of the applicant so far promotion and
seniority is concerned.
Copy of the representation dated 19;06.1989g
Z0.07.2002 and r@pr@a@mtatidﬂ dated 27.10.2003 are
anclosed herewith and marked as Annexure-7, 8 and
9 respectively.
4:15 That this application is made bona fTide and for the

cause of justice.

5. Grounds for relief(s) with leaal provisions.
‘5.1 For that, the applicant was selected for appointment
. in the 1984 batch as such his seniority is required to
be fixed along with his batch mates of 1984 in terms of
the Office Memorandum dated 22.12.1959 and 0.M dated

03.07.1986.

™

For that, offer of appointment letter to the applicant

was lssued by the respondents after a long lapse in the
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month of January, 1988 without any fault on the part of
the applicant, however the applicant immediately on
completion of formalities Joined the department on
20t ganuary, 1988, as such the applicant is entitled
to re fix his seniority along with the 1984 batch of

selected candidates.

For that, the applicant had no hand in issuing the

offer of appointment letter in his favour as such
seniority cannot be fixed below the subsegquent

recrultees of Inspectors i1.e. respondent nos. 5 to 9.

For that, fixation of seniority is made by the
respondents ir total violation of the ralevant
provision contained in the Office Memorandum dated

22.12.1959 and O0.M dated 3.7.1986.

For that, the applicant repeatedly approached the
authorities for redressal of his grievances but to no

rasult.

For that, due to wrong fixation of seniority the
applicant has suffered irreparable loss and injury in
the matter of promotion and service prospect.

For that, Respondents No.5 to 7 although belonged to
subseguant batch of 1984 recruitees and also joined in
service at a later point of time, therefore they cannot
be piac@d above the applicant in the seniority list of

Inspectors.

L o
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For that, Respondents 5 to 9 being recruitees of
subsequent batches cannot be placed above the applicant
in the seniority list of Inspectors.

For that, new refixation of seniority of the applicant
is in  violation of ﬁrticl& 14 and 16 of the
Constitution.

For that, similarly placed employees of Central Excise
has been granted the benefit of refixation of seniority
following_th@ approval of the Board of}C@ﬁtral Excise
and Customs, Néw Delhi, as such denial of the sald
benefit to the applicant is violative of Article 14 of
the Constitution. |

For that, the applicant is entitled to conseguaential
benafits of bromotion at least from the date of
promotion of his immediate juniors.

For that, Respondents no.5 to 9 being Jjunior to the
applicant but even then prmmmt&d to the cadre of Group

‘B’ Superintendent.

Details of remedies exhausted.
That the applicant states that he has exhausted all the
remedies avallable fo him and there 1is no other

alternative and efficacious remedy than to file this

application.

Matters not previously filed or pending with any other

Court.
The applicant further declares that he had not

previously filed any application, Writ Petition or Suit

SZ;?}%AA»NASwNmA\WBAVV
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bafore any Court or any other authority or any othsr
Bench of the Tribunal regarding the subjsct matter of
this application nor any such application, Writ

Petition or Suit is pending before any of them.

Relief(s) sought for:

Under the facts and circumstances stated aBoveﬁ the
applicant humbly prays that Your Lordships be pleassd
to admit this application, call for the records of the
case and issue notice to the respondents to show cause

38 Lo why the relief(s) 5ought for in this apblication

shall not be granted and on perusal of the records and

after hearing the partigs on the cause or causes that

may vb@ shown, be pleased to grant the following

relief(s):

That the: Hon ble Tribunal be pleased to direct the
respondents to re-fix the seniority of the applicant
placing him above the respondent nos. 5 to 9 in the
cadre of Inspectors and further be pleased to direct
the f@&pwﬁd@ntg to  refix his seniority in between
81.n0.249 and 250'Of the seniority list publiéh@d as on

01.04.2002 and count for the same purposg of his

promotion to the next higher gradﬁu

That the Hon’ble Tribunal be pleased to set aside and

quash the impugned promotion order date 23.09.2002.
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813 That the Hon’bls Tribunal be pleased to direct the
P@Spondentﬂhto recast the seniority list of Inspectors
published as on 01.04.2002 and the subseguent seniority
: list if published plascing the applicant éba&@ the

respondent nos. 5 to 9.

¢,

4 To promote the applicant to the grade of Group ‘B’
i Superintendent ab lesast with effect from the date of
| oromotion of his immediate Juniors with all

t consequential service benefits and monetary benefit.
B.5 Costs of the application.

iS;S any other relief(s) to which the applicant is entitled

i as the Hon'ble Tribunal may deem fit and proper.

9.: Interim order praved for.

; During pendency of this application, the applicant
| prays for the following relief:
Hon'ble Tribunal be pleased to make an observation

that the pendency of this application shall not be a
1 applicant placing him above the respondent nos. S to 8.

1 . . . ’
5.1 That the Hon’ble Tribunal be pleased to restrain the

1 respondents
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This application is filed

Particulars of the I.P.0.

I. P, ngNO.
Date of Issue
Issued Trom

Pavable at

As given in the index.

20

through Advocates.

Jia 38'{4%_
31, 12.03
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VERIFICATION

I, Sri Bijon Kumar Das, Son of Sri Bidhan Chandra

%bﬁ ,aged about 45 yours, working as Inspector,office of
: _

entral exclse and custom, Tinsukia, applicant in the
nstant Original Application do heresby verify that the

tatements made in Paragraph 1 to 4 and & to 12 are Lrue to

my knowledge and those made in Paragraph 5 are trus to my

egal. advice and I have not suppressed any material fact.

and I sign this verification on this the ey day of

o



[ ‘ _ | | A V,‘Aj{NEXVURE —’1‘3 "Cg'c‘-‘/ie =1

. P . wraswr Government of India

: —WTWWSTAFFSELECTmNccw.xss:oN f o
"~ orw TAADMISSIONCERTIFICATE -

f"z 5T I7E, mRES, mfﬁ'ﬁﬂ?m 1984/lnspectors of Cemrai Excise, Income Tax e= Exzmination 1984

m/Name of Candidate " &« ==t/ Roll Number™ A of astieR
. - A .. 1C% L e- nTY- M8
“ R . N ) i ;» ; . ,Gﬁmw > e
CAS BK , o 4250123 RE T A egEaieTlH .
' - .0 - - - - . ." - - .- . :
0" 72 3 7= ¥ S21/Name and addreds of ERf: e s Lo o Sz EEjCervecote
g @ AT
.. GRAHAM BAZAR T ¥y ﬁ ' 48=-001
- GRAHAM BAZAR, &7 © : 2 ‘W@ , -
: Pe C-CIBRUEARH—'?BE)OOI- . o : . ) '
. =z wroit) TIME TABLE i
“wr 1 /Part |
¥/ Date fawra 3e ox/Subject & Paper : ] F==/ Tumings

a1 1th ST, 1988 | | WTRTT wemww [General Studies  WIA: 9.30 I & @WER 12,00 7F 73/ 9.33 AM-12.00 Noon

Sunday the 11th ; 11 s srr-fx] General English AT 100 TE T == 3.§E=i‘=.?/1 COP.MN 300P.M.
November 1884 11 st | Arithmetic o 3.30 ARG TS S005FTE, 33TPM SOIPM. . ‘

T =2 wv wevw Bod 7ot ¥ Please see aote.and instructions overleaf
* - . ~

Eiis

3!’

. ““*‘“umxrqmﬂT~w“u&ucu tnrougn properx
Ld S T O M_your Bﬂployer
T e e
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A A O et 23 .. GOVERWMENT OF Iap o ' \
7 / f,g%:gfigg,l - SIATF SELECTIOw COMMISSION(NER) LW\ v
| HJ/ 47 e SMIATETI ‘ R+ K.CHOUDHURY RoAD, BHAKALUMUKH
7 T SUNAPATL.781 009, '~
/ Rollno - Gx- SOl2 .45 T . -
b2 -_..._..._\~— o Dmpe 2y MAK |y 95
/ ' ’ e

v (?)éfcm ke Dagew f@gl ?
50 idhags el D L “@

L evpe ik DR
Poo s Torimsakaa © | ®
Pin - 286129 .

« Subiect ;s Interview for Tourultniont of @PONIRYS pr N

YT 1y
biv ix; Mt dy

ikh refurance o Yot fpolleation for reerultment to the
e il Leyrraa Lests oAy directed to requeﬁt N you to-present
SOMTEYLL AL Lthe offfoa of Jre m Oneomes e Offve’, ‘Q)-LI:T\':JMA;

1248y -3 D'00Am. Tiap L ot Are also goquesteq to bring'
The EQLAONmnu doeniian’ a L CRIGINAL along witn attested copics of
tha samo( e NOt submit =aq Curlier) .. ' '

i) Matricula-z:ign/.f!:i.gh Scﬁhoo?./Higher‘Sc—condary Certificate.
v fag vour . dety orf hicth, E ' ‘
ATV a1 othe 2oadam e dogree,/diplo’ma Showing Your educat‘ic')«
3 Hal Gualificat igne and also subjecs ftudied at variggs levels,

iid, Certisicates in SLUPECTE of your claim fegarding experi-
cices ong TErtificatean abcut extra curricular activities,

“t)  In CdaSe 3oy b2long o SC/ST. a certificate from a Compe -
SLNT oZfiner of YOour dicir it ip the prescribeg Proforma. if the
BaAMC 5as ne Nesn produced wariier, '

V) In casg of disabled Dalence, ngy personne}, neeessary
dlsa‘oility “eriiiicace fiem rho ccmpotent duthority, :

Vi) in cace of The=berv icemen | dlschargo Certificate (o
TEOVY vour edain 23 arn LA-Sorv;com&n, '

.

vii) In Ca3e you are a lready ac "ving in a Qvernment 'Deptt.
<hld veoyy Ipplicatlon has Nou 1 an forwarded through pProper
“hannel a g CRIECTTON GERTIFICmTEF from your Imployer,

Vii1) Pleasc atgg br inq your/pen,pencil ete. ~ Lown.

No travo;.ling 9% othir eximonces will be PAld by the
Conmisg ton fop svteading the Intervicy, Howcver, SC/sT candida'te,
called for interview wil) pa given '1‘,?, according to qyvt, orders
“20d they wi]) k¢ reauireq to furnish fhe details of Journeys etc,
n.ile,agc,'rickot', Ho, oste, ' Y

‘ Please bring this letter with You when you Cane for the . .
interviey, ANy chance i ¥YOUr present address should be commun {..'

Cated 4o the PMnission at onco Alongwith threo slips Shhwing'
your Roll No.,"n-m¢ ang new address in klock capita) letters, .-
L R RO “ o

- Tt . S T o Ss

N . o
’L..‘.' : .‘..‘2/-
o —_— e e
Fl. . LSRN I ‘:.\‘. t:-l - ERRE B e Lo o - ‘.‘; Y"

-. . A'.‘.,. .~ -~z
2 S —————

che, el

o -
Ve, e v s I
- i e -....uh-'u—.-L.uag

£ ~L.
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you must Quote roll No. name of the poSt in. all K
- correspondence with the commission,
, Ofte ‘
+ ,. . : 19
Please ackpgyedye. the recelpt: ofcthis letter
IMMED IATELY., ?,,, e ' B Cw
* . . R o . .
In case v?au ‘fai], to. attgnd. the dntex 1wt will
be presumed ®ha You are not interested in the post and
your candidature will be treated es caneclled, Ho further
. correspondence will be cntertained in this r‘egard-..' o
i ' o ¢
: e
S /&
(v : .
( JEGIONAL DIRECTOR
q"' .
L]
DL - » . rn O wncloed  hereved
sl ‘ . S PN i@ o‘i, H\k&(‘-}‘"‘ %’“m At L r,? ‘1,540‘3
N b ot ad T e o] T
o ' . avtbmchh  HANA o e SR L o
.
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REGISTERED 4/p. -

OFFICE OF ‘THE COLLEC’I‘OR. oF

R4 ' CUSTOMS AND CENTRAL . CISE :_:N:_‘,_.,S_HI]‘.I..OT’S: .
- . B P
. :%/ C'NO'T[ C?D () { l(ﬁT*ﬂ l‘{\ﬁ:\ \,\\.\) - Datod, sl long
i - [ . f)‘ ~ - : prhe N0 \198
] : - 3:"i\\l I
OFFICE . MEMORANDUM \ X .- ‘ »

, With reference to his/Uef’appLicatiou/interviuw/

Fecommendation of the gtaff Soloection copmipeion shri/goidficumant.
» -—\,_,{<)~/W IO . '

1s hereby Yifered a temporary post of J:lvoweﬁwQE;L/.Ag

W

in the scale of puy of Rs. uo [/tD“'éO - 9~£0D—j Eﬂa’:{f* lOl_Db }_

Plus the usual «Ilowances ag sanctioned
by the Government of India.’His/aer‘appointmentuwill be subject to
the fol;owing terms. and conditiong ;~ | - T R IR (T SR
1y N The'appointment‘1s~§urélyﬁtembqury andfwill'be
governed by the CCS(T.S.) Rules 1965 and 'ig liable‘to'termination
without assigning any reason under Rule 5 ib;d,,uig4 IR 'rJ L
. st » : o o g
c . ) . , ““‘ p } .»‘.’, ,' )
(11) , He/git will be on probatioh”fos 'a period 6f two.
years may, however, be extended at the.discreatiqn of the appoint-
ing authority, e LT oy
K B o ~ T
(i44) . He/she will have to. complywith? requirements of the
C.C.S.(Couduct) Rules, 1964 and the pPlural Marriege Act. All. Rules-
Or orders clready in extstence or LSSued‘from'timcfto time regarding
attendance, duties, discpline,' conditions of services ‘etc, will

automatically be applicable to hdn/hers oy t
| e e -
iv) Ho/gha should give a doclaration of.his/ber home

mohthg frou the date
(] e |

i

own”for the purpose of L.T.C, within 6(six)

of entry into servica, oo : .
. , R S .

vy He must be willing to sorve anywhers within the

§uriad1ction of thia colluctornta, '

. : ' ! faedto o
(vi) He/gh® should pass the pruscrived pepurtmental
Examination within two years of hig/hef appointment failure to
Which may lead to his/hor service being termineted.... :- RERS

eV Ty

(vidy | _That the seuiority of the canaidate’ bf direct
recruylts vis~a-vig bromotes will be assigue ‘according to the
position of each candidate in roster... . uyMJg{y“*F'*Jl

. . . e T ) 1.‘-". ;-p-,‘-.;u‘«.l ,\‘:- i S
(viiiy - His/bef retention in.serviceiis furthor sibjected
Lo his/her”being found SuitableJiqrheoveruMent-séfﬁ@dé‘ih?all '
respact, ' T Lot

(1x) His/her appointment ig suojecpkppathe.p;ogugtion‘
0f Medical ‘gertificate of fitness frow the givil surgeon/ gsedstent
surgcon~1~tin~case~of—ereup-enr*atuff—qnxy)Mundtggbjpctp@o{his/negT4
taking an oath of allegianceuto'theicogsygpqt;ou ¢, 1udia. ned

Mereat s $nen




ﬁzf'
Y R

- . . w{
. el N
' l ,i uu/shd’tn Linbla to trauafor/posting within the . ~ \
s ) lectorate to which he/gha is nowlnated cad uader no circumsta- .

) : nces his/her request for transfer to auy other collactor“te will ol
’ be entertai..ed. '

o X () ' Applicable to candidates appoxuted as L, D C. ou
' coupassionate grouud.

; (a) The appointuent is purely provxaioual subJect to satisfactory
policy verification Report.

(b) The eaucational qualification has becn reluxed us a special
. cage. He/ghe hag to required ruquisite educational’ qualifi-

cation viz. . class within two Jcars frou the
date of appoIntient.

Vo - . (c) He/she should acquire thélfuquisité specd in type writing es
P fallure tu pass the type writing test will debar hiwm/her from
| drawing increments-iu the pay scale and hc/she will not be

i eittitled the c0uf1rmatlou.

i .

1 2. 1f{ the er is ageepted by im/ ey, 7 h /31 roport for
§ Lo duty to-.the q\ gﬁf . \

N . -
F : immediatoly

of Cu”toms and ceutrgl Lxcise
QY6 rlitouu) dayu from the date of

but in any cage not later thal

5
imgue of thin offer. If ho/eh@ fall to do oo, offor of. appoiuhumxt
will be treatcd as cancolled.

D) 110/ sh¢” ghould oubmit tho folloping documontn alou@with hiu/ ?ﬁ
,pnr Jodndng report. . '

(1) Tne medical fitness curtif@cqtq,;u,tnamrommmaugloumuu e s

, Salnable £om the” cIv 1, buxgeou/AaaLsL_nt.snrgaon—ou -
producLJou of tha unclouod lothox to him.

R e

(i1) ‘the origival matriculation certificatu and . or othcr

certificate in support of ege, uducatlonal quallfication
; agtc.,

, ' (311y wo certificates of chargcter (in thc‘onclosed form)

- not wore than three months old frowm two GaZLtth U
officer. ° : - : I

(iv) If he/eié claims to be a weaber of scheduled caste/

A gcheduled pribes, he/ské'shoulu subuit the original

® ‘ , certificate his/hgr” statenent in the. enclosed form
duly sigued by the sub-pivisiona al oiilcor/plstrict

_Magistrate/peputy comaissioner or. by a gazetted.: ‘

: ' ) officer of the gentral or a gtete, govérbuent and B
counter signed by the pistrict magistrate/peputy

comuissionor of the pistrict to which tho candidate
belouga. .

S

wq.—.—-..a-—‘,w wevlmanyes 48t
|

.. (vi) ‘NO ohJoleon cuxLlthulu Lrom hjn/hﬂ? pruvioum

{ anployar. and releano order frow hio/her” umployer-

o accepting hjn/b&r xanignntton fxo thun nuxvlu».

i Cw ) Dave &wki So @ ﬁ ff ﬁoux, ¢b¢4x~hbﬁwbdh
5 on Gnb . Duieiomal Maosin wl, Lheoin Swhesion H»(‘u

(Culltd. . -P/jt . ._)




L.

: ho trave‘lllng or emther al‘O\JaLCcS ¥ill be paig
to hi r-/hef-xor Obtaining the Medical or other i
Joining the post‘ .

(M- PRASAR)
DEPUTY COLLECTOR(PER & & ESTT)
CUSTOMS AND CENTRAL £NCISE:

: SHILLONG.
~

5&* {Ux &a@

R/@\bdl\% -~

Rm:uv‘ w Lo S-,Q%Q

Dm C}ngfk*’c‘ 7\§Sam

- L .
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SWALY'S — SENIORITY AND PROMOTION

1
Consolidated Orders on Seniority

Government of Indiz, Department of Personnel and Training,
Office Memorandum No. 22011/7/86-Estt. (D), dated the 3rd July, 1986

Instructions issud from time to time laying down the principles for de-
termining seniorizy of persons zppointed to services and posts under the Cen-
e! Government Eave beea consolidated in this Office Memorandum. The
original communiczdozs consolidated bere are reproduced (Items I to VII) at
the end of this OM.

Seniority of Direct Recruits 2nd Promotees

2.1 The relasive seriority of all direct recruits is determined by the order
of merit in which they 2re selected for such appointment on the recommenda-

tions of the UPSC or o:er selecting authority, persons eppointed as a resultof

an earlier selection beizg senior to those appointed as a result of 2 subsequent

sclection.

2.2 Where promoncss 2re made on the basis of sclection by a DPC, the
scniority of such promotees shall be in the order in which they are reccom-
mended for such gromonoa by the Commuttee. Where promotions are made
on the basis of semionty, subject to the rejection of the unfit, the seniority of
persons considered fit for promotion at the same time shall be the same as the
relative seniority in tae lower grade from which they are promoted. Where,
however, 3 persos is cozsidersd unfit for promotion and is superseded by 3
junior, such perseas skall not, if he is subsequently found suitable and pro-
moicd, take semionty in the higher grade over the junior persons who had
superseded hum

I{ “*Provided that if a candidate beloaging to the Scheduled Caste or the
Scheduled Tribe is promoted to an immediate higher post/grade against a re-
served vacancy earlier than his senior General/OBC candidate who is pro-
moted later to the said immediate higher postgrade, the Genera/OBC
candidate will regain kis senionity over such carlier promoted candidate of the
Scheduled Caste and the Scheduled Tribe in the immediate higher post/

grade.”" ]

2.3 Where persozs recruited or promoted initially oa a temporary basis
are confirmed subsaguezty in an order different from the order of merit indi-,
cated at the tims of tisir appointment, sexionty 2[ would be determined by the
order of merit indiza:=d 3t e tirme of inital appointment and not according to
the date of confirmazen .

1. Added vide G.L. Dent of Per. & Trr., OM. No. 20011/1/96-Estt. (D). daied the 30th
January, 1997 and s effat fom X January, 1997,
2. Modified vide G1, Depx of Per. & Trg.: Q.M. No. 20011°590-Estt. (D). ¢ated the 4th

g1.12: 98

NPT
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AnNmex ues — 3
SENIORITY FOR PROMOTION | 3

24.1 Tee relative seniority of direct recruits and of

4 A promotees shall be

detzrmined aa;ordmg to the rotation of vacancies between direct recruits 2nd
. which shall be based on the quota of vacancies reserved for direct

recruiteent and promotion respectively in the Recruitment Rules. :

242 {fzdcquztc number of direct recruits do not become available in
any particular year, rotation of quotas for the purpose of determining seniority
would t2ks place only to the extent of the available direct recruits and the pro-
moess. ' .

In other words, 10 the extent direct recruits are not available, the pro-
motees will be bunched together at the bottom of the seniority list below th
last posiion up to which it is possible to determine seniority, on the basis of
rotztioa of quons with reference to the actual number of direct recruits who
become avaiable. The unfilled direct recruitment quota vacancies would,
bowever, be camed forward and added to the corresponding direct recruit-
T V23RS of the next year (and to subsequent years where necessary) for
takdng 2ctioz for direct recruitment for the total number according to the usual
praioce. Toernafter in that year, while sentonity will be determined between
durect recnuiss and promotees, to the extent of the number of vacancies for di-
ect recruts 2=d promotecs as determined according to the quota for that year
the addiconal direct recruits sclected against the camied forward vacancies of
the previous year would be placed en bloc below the last promotee (or direct
recruit as the case may be), in the seaijonty list based on the rotation of vacan-
cies for that yzar. The same principle holds good for determining senionity in
the event of cary foraard, if any, of dircet recruitment or promotion quota
vazancies (as ©e case may be) in the subsequent year.

~ Hlustraten.— Where the Recruitment Rules provide 50% of the vacan-

cies of 3 grads 1o be filled by promotion and the rtgim'ng 50% by dirccf?c-

crutment, and issuming there are tea vacancies in the grade arising in each of

the years 1986 aad 1937 and that two vacancies mtended for direct recruit-

mezt reraia wafilled during 1986 and they could be filled duning 1987, the

;ccmtrs:r‘:géposmm of the promotees and direct recruits of these two years‘will
o .

1986 1987
1. Pl 9. Pl
2. DI 10. D1
3. P2 1. P2
4 D2 12. D2
5. P3 13. P2
6. D3 14. D3
7. P4 15. P4
S. Ps 16. D4
17. PS

. 18. D5
19. D6

20. D7

<
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. SENIORITY LIST OF INSPECTOR AS ON 01,04.2002,

( ~ 4%-{*“

Name & Educational Qualification

Date of

Whether

i Si.No. Date of Date of Date of Remarks
- 1 “Blirth Apptt.in' | confirmation | appointmant | DR/PR as| SN
Govt. " in Govt 23 Inspector Inspector |
. ! N : service service ' . ‘ .
S/shrd - i ‘
01 02 -~ 03 04 05 06 07 o8
1. ! Siba Presad 8ecqg, BA 29.08.52 22.07.76 10.10.81 2207.78 OR
+—2. | Biash Kumer Seiia, (571), B. Com. 01.01.57 08.03.82 13.05.87 320382 DR
3. ' | Perikailal Siccha, B A 28.01.60° 20.06.83 13.05.87 20.06.53 DR
4. 'Yenwn Kr Sinchy B S¢ $1.02.57 22.10.83 13.05.87 22.i1053 DR
S. ! Pennalal Sindse, 8.Com 30.01.58 20.06.83 13.05.87 20.06 93 CR i
6. : 2swok hr. v, BA - 10.06.53 10.04.78 £1.08 93 $37 FR :
7. i Smr H. Memna Devi, B.SC -01.12.57 05.05.83 13.05.87 . £SL05.83 DR, _
i_S.. :T=eshish fezmander, Blom i 22.01.57 020583 13.05.87 420583 DR !
i__S.__i 3emkhegin Feckip, (ST), BA i 0i1.03.60 30.05.83 13.05.57 30 05.62 op ;
{15, _: Smt. Hiloa Hery Synrem, {51, U i 67.12.50 14.02.78 01.08.83 €5.07.53 PR X
{T13. ! REdul Mutale, Bac 01.01.57 31.12.80 13.05.87 G7.07.63 DR
12. | Suit Mishra, 3.5¢ 17.01.59 08.09.83 13.05.87 £363.33 DR
13. ! Sved Taffique Husssin, B.5¢ 20.09.58 06.10.83 30.05.87 251083 "DR ]
14: ''Dieni Ram O=s, PU 07.02.50 26.02.78 01.08.83 Z5755 PR .
15. i Pzsitre- Kataie, 2.5¢ 25.12.57 02.05.83 13.05.87 Cz.05.5% PR '
16. i S=sabants Mezumder, 8.5¢ ~ 03.01.61 - 18.05.83 12.05.87 is05S3 OR
17, ¢ ®ziaimar Kaw= B G 15.16.56 05.05.83" 13.05.87 ¢5.0583 . DR
18. | Dis_ Debajyct Sinha, MA 10.01.58 . 15.05.83 13.05.57 £3.06.53 DR
19. - ! Genesh Ch. Starma, 5.5¢ 01.03.59 04.08.83 1305.87 . G4.08.53 DR
20. 1 Joadeep Dutt=, B.Com 01.09.56 *01.09.83 13.05.87 010983 DR
|__21. | Bon Prasad Sarman, BA 20.01.57 22.10.83 1335587 22.16.55 OR .
22. | Swapan Kr. axth, 8.5¢ 01.01.58. 07.09.83 13.05.87 G703 83 DR On Deputation with DRI, New Delhi
23. 1 7rdip Ch. Roy, B.&¢ 18.01.57 30.08.83 13.05.87 DR ' ]
* 24, i Pamd Sinkha, 2S¢ 29.11.58 13.05.83 13.05.87 DR On Daputation with DRI, Siichar }
25. ; Imdadur Rehman, M.S¢ 03.01.58 07,09.83 12,0587 OR i
i 28, ; Semerkr Tub=, S5c 310857 1 11.07.83 13.05.87 DR _ ] i
i_27. i Dwigendra Moman Oas, B.A B 0ipas? 1 1s.08.83 13.35.87 Son,
: {_28. | Ni=ndre Singha, MA 02.09.58 02.05.83 13.05.87 DR
. 29. { N==ruddin, B5c . 04.10.56 - 20.06.83 13.65.87 ] DR
E 30. | SufipKr. Dutt=, BA 31.12.58 10.05.83 13.05.87 1€.05.83 DR On Deputation with DRI, Siichar
. 31. | Hem Chandra Xalita, B.5¢ (H) 01.01.57 07.09.83 13.05.87 07.09.83 DR
32. { Dambaru Borah, (ST) - }. 010755 08.06.83 13.05.87 G206 83 DR
) 33. | Deteswar Chandi (ST), BA 0103.58 [ 17.09.83 13.05.87 17.05.83 DR B




. -3-
01 | 02 03 04 ] 05 06 07 08
74. 1 Md. Henif Alam 8oz, B. A 25.01.57 07.10.83 | 13.05.37 07.10.23 DR oy
75. 1 Swapnatur Mahan= 01.10.60 29.07.85 29.67.87 3.07.85 DR
76. | Harapada Roy, B. S¢ 06.10.56 29.03.84 29.07.87 25.03.34 DR
77. 1 Rabindra Kr. Borah 01.01.57 09.12.83 29.07.87 05.12.83 DR
78. | Nijit Kr. Nandi, B. ¢ 01.09.59 09.12.83 |- 29.07.87 £9.12.83 DR
79. | Dharani Borah, B. A 01.01.57 19.12.83 29.07.87 19312 83 DR
80. : Md. Abdul Muneem, 8. Sc L5 01.01.57 13.12.83 29.07.87 13.12.83 DR
81. 1 Prahlad Borborah, B. Sc 01.03.58 10.10.83 29.07.87 15.10.83 DR
82. | Rabindra Pathak, (S}, B. A. 04.09.60 14.11.83 29.07.87 14.11.83 OR
83. j MNarendra Ch. Teluk<ar, (ST), B. A 02.07.51 06.01.84 29.07.87 0€.01.54 DR
84. i iokhendra Nath SO‘maIL(SC},Zs- % 30.10.58 01.10.83 25.07.87 : i.10.53 OR B
85. | itendra Kr. Saikia, {37), 5. A 01.12.54 22.12.83 29.07.87 221283 DR
86, ! Zslaram Pegy, {51, B. 5 03.67.55 15.11.83 25.07.87 i£.11.83 DR
87. | Rateswar Doley, {5), B 01.02.56 'j 295.11.83 29.07.87 29.11.53 DR
88. 1Jogesh Sonowai, {S75. 8.A - 01.03.56 _£7.09.83 29.07.87 07.03.83 DR T
89. | 3ohn Oscar Marak, (—) B.A 01.02.56 31.10.83 23.07.87 31.10.83 DR |
35, i Privorem Loiey, (513 01.01.57 07.12.83 : 2907.87 [ 3::idEs | oR i
91. i Bishnu Ram Boro, {ST), B. A 23.03.57 13.11.83 -§ 26.07.87 | :3.1185 | DR
$2. 1 Ms. Laichangiani Sew, (S1) 01.01.55 | 26.05.76 29.07.87 i 720583 ; " ©OR - T
93. ! Dambaro Bhoktiar, {51), B. A 01.09.59 ©7.10.83 29.07.87 G7.1G.63 DR
94. | Paul Peter Kuiur, (SI} 05.06.58 08.09.83 29.07.87 02.09.83 OR
95. | Ajit Debnath, B. A 31018 ©7.09.84 29.07.87 097.09.84 DR
6. _§ Rex Hungjc, {(57) 01.06.51 11.06.84 29.07.87 11.66.86 - - DR
97. {8.% Darendraiit Sexh, 8. A& 1.01.59 22.03.84 23.07.87 2:.53.5% OR
98. 1 Banabir Chalcaborty, B, Sc 240253 | €3.01.79 05.03.86 $5.03.54 R
99. | HMarctosh & Des, €. A 16.05.60 - ! 27.10.84 25.07.67 27.10.84 OR
100. | Hareswar Goswami, ESc.UB 01.09.58 28.09.84 29.07.87 2809.84 DR
101. | Senjay Kr. Mazumde, S.5c. 1.12.58 04.05.84 29.07.€7 G4.05.84 DR
192. | Dipankar Dey, 8.Com. 2708153 - 26.05.71 02.62.81 ©5.03.54 PR o
103%, | Buddha Pratim Dutta, 8.5¢. 29.03.58 04.07 84 29.07.87 04 07 Ra 5] On Deputstich with ORI, Shillang
|_104. ; Rajkumar Debendra Singh, 6.5c. 01.02.60 20.03.84 29.07.87 2003.84 DR
105. | Subir Dutta Choudhury, B.Sc. 02.12.59 17.05.84 29.07.87 17.05.84 DR On Deputation with NEPZ, NOIDA
106. | #4s. Shibani Bhatiadheres, 7. 61.05.55 28.07.76 13.03.86 14.03.89 PR
107, j Rajaumar Surchandra Sngh, 5 S¢. 010260 | 14.03.84 29.07.87 14.03.84 DR T 1
168, | %5 Rustom Mon (STS, MA 0103.57 ' i 55.08.84 25.07.87 | (90684 | TR ' )
.3 Mungzakhun Hunaze, (ST), MA 010257 ! 240484 2007897 | 240484 Y] Cn Deputation with N O.F lephal
#55. Rita Rani Bhowmidk, BA 01.07.57 31.02.76 13.03.86 12.03.84 PR
._{ Sivaji Chanda B.Sc. 23.06.60 27.04.84 29.07.87 27.04.84 DR
:_| Abhtijit Dey {No.1) B.Sc.(H) 01.02.61 12.06.84 29.07.87 12.05.84 DR
| Ratnangshu Chakrabarty B.ScLLB. 24.12.61 10.04.84 29.07.87 10.04.84 DR
Ms. Champa Shome, EA 03.09.51 26.07.76 19.03.86 - 15.03.84 PR
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- [240. | Nandeswar Basumatary, (ST BA 16.05.60 14.10.85 DR
34| 24L Sribas Dhar, (5C), B.S¢. 30.05.62 14.10.85 . DR
e | 242. { Jeyanta Kr. Hiwali, (SC) B-Com.__ 010760 | . 20.1085 DR
1] 243. | Swapen Kr. Roy, (SC) B.Com.- 20.11.56 20.10.85 DR ]
244. | Rajkumar Bhuminioy Singh B.SC. ) T 016760 | 20.10.85 DR On Deputzbon w2 D.RL, Imphal
5a5. | Paokhokhai Neisial, (ST), BA 615138 28.10.85 DR
546. | Hawlun Haokip, (ST), B.SC. 5if358 | 28.10.8% ‘DR
3 | 247. | Manik Lal Choudhury, (SC), B.Com 08.01.61 28.10.85 ‘DR__-
a8 | Shehtinmong Sithou, (ST), BA 4y 0153.61 | 28.10.83 DR
1249, Suminthang Pulamte, (ST) BA 1 0123.61 28.10.85 “DR
#1250, 1 Abdul Kader Zilani, B.SC. 1001.54 06.10.80 PR
551, | Meitram_Indramoni Singh, B.Sc. 015361 10.03.86 DR
5€2. | Sankar_Pratim Deb,B.A. 01.05.58 05.01.87_ | DR -
7352, ; Santosh Sil, BA. T 0328155 10.07.81 PR ' '
554. | Prabir Kr.Sen, B.Com. T~ 06501.60 10.03.86 DR On Depration =ity DGCEL, R. Uait, Sk -
. 255, | Manabendra Banik, M.Com. T 1£10.59 07.05.85 DR
I556. | Sujit Bhattachariee, M.SC. 2812.58 12.03.86 DR
557, | Bhajahan Dutta B.A. , 55.11-53 31.07.81 PR
;258 ! Naalranghan Sznalal Sinah, BS¢. 1 0153.8 10.03.86 DR
{73%5. | Dolan Ch.Chouchury, B.Com. . G151.60 10.03.86 DR
560. | Th.Madhai SinghB.SC. = §301.61 10.03.86 DR
561, | Dulal Ch.Sharmeh, P.U. 16351 01.06.74 PR
262. | Debasish Chakraborty, B.Com(Hons.) 200258 10.03.86 OR
5€3. | Basudev Bhattacharjee-11,8.Com. ¢ £303.5 27.07.81 il
S€a. | Sudhir Ch.Barman, (ST), HSLL T Ci04.5¢ | 1403.74 R
265. | Kartik Sarkar, B.A. i 3310196 1. 270781 oo, |
‘ 13| 266. | Nirmal h.Sutradhar(SC), B.A. G707.42 | 03.0674 PR
: 567, | Ajit Bora, B.5¢. 51.11.55 14.10.81 PR -
268. | Sankar Sengupta, B.Com. 65.03.57 01.02.82 PR -
269. | Lakhinath Gogoi, B.SC. . 11.06.57 ~12.08.81 PR
=75, | Rhirozuddin Al Ahmed, BA $i.i2.5% 1G.12.54 R
571. | Deba Prasad Bora, B.SC. 01.12.55 04.0981 R
372. | Surath Ch.Kalita, HSLC _  __ _ . 0103.52 11.03.74 PR
573. | Kabin Borkataki, B-A T 01.67.55 19.08.81 PR
: 574, | Jayanta Kr. Purkayastha /P.U. I 0:0357 26909375 R, T
‘ 375. [ Chandra Kanta Baruah, B.Sc. i 01.03.55 23.11.81 TPR G .
378, | Smt, Sushils Lyngdoh{ST), HEL TIai2cs i 2383.75 R i
377. | Supriyo Chakraborty P.U. | 120458 10.11.75 PR Gn Deputation with DRI, Kolkata
.4 [ 278. | Girindra Nath Haloi_(SC), B.SC. 25.02.56 26.03.81 R
4| 279._[ Niranjan Ch. Malakar (SC), BA. 12.0955 28.09.81 PR
380. | Nur Mohammed Sheikh, B.A. 010155 |- 21.10.76. PR
. ’ » . - * N
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281 | Smt. K.M.Syiemiieh, (ST), MA. . 190556 | 270781 | 01.03.84 07.04.86 PR
282. | Mukunda Ram Das, HSLC 200155 i 12£8.76 01.03.84 11.04.86 PR
223. | Bidhan Hazarika, (ST) , B.5. 010153 ; 04.12.81 01.03.84 | .10.04.86 PR <
284. | Smt. Sibani Lanong(ST), B.A. 01.0555 | 01.02.82 01.03.84 . 07.04.86 PR On deputation with CSI Asport
285. | Md. Abdur Rouf, BA i 25.02.52 1308.76 | 01.03.84 15.04.86 PR -
286. | Bikash Kar, M.A - 22.05.58 260681 |  13.12.81 22.04.87 PR
17287, | Subir Kr. Dasgupta, B.A. : 050251 { C51274 13.12.81 | 220487 PR
288. | Lalit Chandra Doley, (ST) P.U. . 01.0150 G7.0674 ‘| 01.02.82 27.04.87 PR
i 289. | Babul Chandra Boro(ST), BA. 01.01.59 29.03.81. 01.03.84 29.04.87 PR
¢ | 230. | Dimbeswar Pegu, (ST), BCom. 05.54.535 16.10.81 01.03.84 23.04.87 PR .
291. | Dipak Kr. Dey, B.Sc. i 20.0%.56 28.09.81 02.03.84 21.04.87 PR
292. |-Manindra Kumar Karmakar, B.A.(H) i 01.1258 150182 02.03.84 | 21.04.87 PR
{ 233. | Lila Phukan, B.Sc. i 01.08.5% 16.11.81 02.03.84 28.04.87 PR
- . 234. i Ramesh Chandra Sharma, BA.(H) i 01.3G33 : ©2.11.81 02.03.84 21.04.87 PR
1295, | Girindra Kalita, BA_ ‘ . 010158 ! c3.12.81 21.08.85 21.04.87 PR
T 255. | LakhiKents lora, (STY. HSLC. - [ C108S5 i 18.603.76 21.07.84 24.04.87 PR
{ 247._| Predip Gohain, BA i 251155 | 181181 | 210784 | 27.04.87 PR )
2b; 2SE. | Goiap Ch. Dss, (SC), B.Com. . T 01.0<.5% |  15L3.76 21.07.64 27.04.87 P
7233, ! Kumud Onh. Bhuyan, B.Sc. 270136 1 o008l | 2:107.84 1 27.04.87 PR
i 355. | Scmeswar Barush, P.U. - I 10.03.48 23.03.76 21.07.54 | 27.04.87 PR
1% 36i. ; Wripendra hath Deka, (SC), BA(H) ; 010358 26.05.82 21.07.84 21.04.87 PR
362. | Kuladhar Shyam, (ST}, HSLC i 01.03.54 17.65.76 21.07.84 29.04.87 PR
=31 303." | Samir Kumar Kundu, (SC) B.Sc. - | 29.1051 i 22.01.82 21.07.84 24.04.87 — PR
1 304 { Knipal Ch, Phukan, PU ; i 0101356 1 240276 21.07.84 270487 =1 - PR
{_305. ; saendra Nath Uzir, (S7), BA i 3006354 @ 230182 21.07.84 21.04.87 . PR
i 366. { Duwi Kr. Das, ASLy . i 30.12.55_ 1 28.12.76 120884 i 26.06.87 PR
357._| Mis. Daimond Mawthon, (51), PU i 270850 & 10.05.76 21.07.84 24.09.87 PR
1368 Ms. Neiphal Bhattacharjee, PU i 01.0359 120779 01.08.81 10.02e8 PR
333, | Sanjoy Chettri, BA 12.03.65 03.06.88 03.06.90 03.06.88 OR
310. | Ramendra Prasad Chenda, B.A._ 15.01.53 1363.76 02.03.84 06.06.88 PR
313, ! Kapi N, Sharma B A (Ex §) T f1o3s3 235588 33.06.20 33.06.5S DA
312._| Ng. RK. Singh, 8.5C. . i 01.09.61 02.05.88 23.06.90 |. 02.06.88 DR
{313, | Mukul Mahanta, BA | 01.63.62 14.05.88 23.06.90 14.06.88 DR .
4 314, | Ms. Kiranmoyee Das (5C), HSLC 26.12.35 85.08.76 21.07.84 02.06.88 PR
315. | LJ. Synrem, (ST), B.Com.(H) _ 1 031064 22.06 88 23.06.90 [ 22.06.88 DR
& 33518, | Gautam Kr, Bhuyan, (SC), B.Com. 26.09.59 28.06.58 28.06.90 28.06.88 | DR
317, | Andrew Nongnem, (ST) 84 : fro3ce 3So732 | o3:2s4 | oznsaes . 83
318._{ Biren Bhattacharjee, B.5c. i 01.01.60 26.12.88 26.12.90° 26.12.88 DR
319. | Muktipada Acharjee, B A. 01.0358 1911 82 19.11.84 02.06.88 __PR
320. | Kh. Marjit Singh, B.A. (H) 01.03.64 22.12.88 26.12.90 22.12.88 DR On Deputation with DRL Imphal
321. | Ninmalendu Bhattacharjee, PU 26.07.57 - | 01.0383 -01.03.85 16.06.88 PR i
322. | Sangkhuma Mualchin, (ST) HSLC 23.12.58 20.05.83 21.05.85 03.06.88 PR
P v -
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323. | Bidhu Bhusan Nath, HSLC 01.07.58 < 26.04.83 21.05.88 06.06_88 PR <
324. | Swapan Kr. Debnath. B.5c. 08.01.58 : 05.09.83 05.09.85 08.06.88 |  pgr §
: 325. | Tapan Bora, PU 4 011250 7+ 27.01.37 05.09.85 08.06.88 PR
~—42 A 326. | Jagadish Ch. Das, (SC) PU 150156 T 27.01.77 05.09.85 06.06.88 PR
h 327. | Debasish Bose, B.Com. H) 16.01.62 | 08.02.83 05.09.85 06.06.88 PR
L. 328. [ Jayanta Kr. Hazarika, B.A. 27.11.57 . 27.11.77 05.09.85 - 06.06.88 PR
! 329. [ Naklbur Rehaman, PU 61.02.52 | 14.03.77 05.09.85 08.06 .88 PR
- 330. | Tarak Ch. Majumder, BA 010357 i 28.01.83 05.05.85 06.06.88 PR T
|_331. | Ratul Ch. Das, B.5c. LB - €1.12.57 . 111183 08.01.86 06.66.88 PR
| 332. | Debasish Banerjee, B.5c. 29.12.60 : 119598 16.12.50 14.05.88 OR
' 17333, ] Audesh K1 Singh , B.Sc. ! 810161 . 50883 16.12.90 25.08.88_ | DR, R —
i 234. | Subrata Choudhury, 8A i 2505.61 . 010288 261255 Gi.03.58 DR i ) |
. 335, TS K Ghaughury, B.5c i 1i63.60 ° 20.01.88 26.12.50 28.01.88 DR I ]
\”{ 272 336. | Bijon Kr. Das, (SC), B.Com. | 0<1059 20.01.85 26.12.90 21.01.88 | DR ! T
=, ._i Agar Ali Mullah, B.Sc. - - | 32.1C.3% 15.12.81 02.03.84 10.01.89 | PR i ;
: Debojyoti Bhattacharjee, B.Sc.(H) I 150547 32.03.25 25.02.51 002 ES | DR [ T - - ]
222 i A Thomés Uvingstone, BA P 3123766 35.03.89 ! "i1.04.91 090383 T or ; T
1356, i Laithankung Hmar, (ST 8A 020866 | tao0ige 20.62.51 24.018% 7] 5] I
1331, SmL Tnaiel Gashnga, (ST) BA . 0:67.59 i €2.03.82 24.08.56 €6.01.69 | PR ] - i "
52. | 'Ashok Kr_Bezborah, BA (Ex.S) 0:153.52 ' ©2.01.89 20.02.91 02.01.89 DR ! i
i 343. TRN. Dole BA - 241060 | 110485 | 11.0461 11.04.89 DR —]
i 344, | Samir Kkr. Majumdar, B/ A., Ex3 0sC1.53 ¢ 5201.89 1 11046; 620189 1. DR !
HEY N, S3rathi Bhusan Roy, B. Sc. 012764 | 150389 11.04.01 15.83.85. | | Dr i _ _f
L 296. | Swapan Kr. Das, B. Sc {H) i 25.16.64 ; 120489 1 12.04.91 20485 | DR i ) !
247 | Jagadish Choudhury, M. Com 1 2181 T 31188 16.21.01 i6.311.85 ] DR { !
i 348, | Gurucharen Dab Barman; (573, 8. Com. i 020135 22.01.77 03.12.84 05.01.89 | DR : B v i f
{_349. [ Nirmal Kanti Mitra, B, Sc. (H) | Ciliez 10.03.89 16.11.61 10.03.39 DR I
. 350. | Chungkholen (ST) B. A , 018363 | C5.0589 | 16.1191 05.05.89. OR i . f
3510 | —2803.55 T 3T1287 | 050985 0601 89 ! oF ! — 1
| _51:157 | 16.0589 J__16.11.51 15.03.89 DR ! -

Pankaj Das (SC) B.sc. i 275165 | 0:0288 06.11.61 01.02.88 ‘DR i !
~323. | Nila Kant Baishya (SC). P 018551 | 120377 11.0:1.86 11.01.59 PR ! ]
—322. 4 P.Roben Singh, B.A. (Ex.S i _0101.62 1 221089 16.11.91 26.10.89 DR I —i

356. | Nizamuddin Ahmed, B.Com.L.L B, ! ISoies i 35.11.8% 1 281103 | 25.i1.89 ORrR ! ) T
227§ MS. PurshiDas, BA. - I : i 2EesEs 26.08.85 100180 7 ER ; '
—358. i K.M.Maring(ST). B 4. i 010353 1 is09.99 25.1i.31 | 14.09.89 - DR

222, | Zamibiothang (ST), B.A. [ 0706160 88.12.89 08.12.91 08.12.89 DR

360. | Anjan Mahanta, B A ‘ ! 1807.63 31.08.85 16.01.89 PR

361. [ Stephen Mangusuanthan B.Sc. 15.09.89 08.12.91 15.09.89 DR

362. | L.N.Kham, (ST), M A 27.10.89 _08.12.91 27.10.89 DR

363, | U Happyson BA. 18.09.89 | 18.13.91 18.09.89 DR —_— ]

>4 1 364. | Bidhy Bhusan Das (5C), BA. 26.06.71 17.02.86 | 1i.0889 PR —— 3

<\



P I\ N \ I

——

(’o,l_-) ."P - f’(uj( ,Cf. "‘- ( I_)"

Sa—

\

. s

A EDMALLTS \L

| - OFFICE OF THE ,COM‘MI'SS!ONEH OfF CENTRAL EXCISE
: ' MORELLO COMPOUND .V8|1IL§.0NG ~793 001 -~

GOVERNMENT OF INDIA —

P P VP PRI TLTC Y U4

= TE

& o ESTAGUS)IMENT ORDER HO.139/2002,  DMED SHILORGIIL 20+ 5 PIEMIER. 2002

it i o . : o

* C , Subject (st Pronetion, Uansler and jveting in lhcg,t'qu-..r Supndt Gr Iy e veptohing
2 - ' ; :

AT -

PROMU TION

The tulluving Inapectors of Cential Escian and Cuslons due Dot og peenncerd oot es peaee o

Supnaitendent Group "B In the scale of pay of Rs, G500-200-10:.500/- with offect from the dalo
they assuma chatgn of tha highet post at the plirced of ponting sy with wamediate offuet and uritl

(utthat oo

s S0 T N ™7 T T
" 1" Fuimafialfingha =~ - 777 7
! v Towun i Gmaln ~ 7N T T
§ 3 Panalil S ' o
4, 1 Aok 16 oy < A
g Gt H Meawhn Oevl™ 2 7 77 7
g. 1" Butirshioh Mazwndor -
7.7 jamkhomn Haakipls)y™ =777 T
N 8. sSmt Hilda Mary Byarem(ary T
o 3" Abgul Mt~ T T
. )()" G Mishia T T T
» i1 | Byed Tallique ussan 77T
5 | DRapiitam bas ™ T T T T
Fabitia ik | A
L| Jasuuania Mazumda ™™ .
4| Tajkuniar Kalite ~ T " T - '
] ol Devapyoti Sinha 7T T
- _Gﬁosﬂhﬁf 8hamn — . .
1 loydeep Duttars” \/4' -
© | Hom Prasad Shatnah v/ = N
“|Bwapan & Hath- T T T *
“luigpth gy T T -
“IRahutSinbe T T T
VoW Hoiman ™~ 77 T
“leagar ke D T T T T
"1 Dwigendra Mohan Das” T
’ iiT_&i'_éndx:E-u,(tm"' T I
Nazifuddin - T .
Sadipke Dt T T T
Hen Chandia lKalita o
TaboswarChanaisyy— "~ 7
Protuna bar, Taya (51} *
“angebuoig Wy T 7T T RS
Tunhat baetiSen 7 777 '
Hivoresh Haddl, (O6)
anilviiciok, (91) © 77 o '
7§ llong (&1 - - : "
i e | Dilip 1Ke. Gogn O‘Z"" o ] o
230 | Bibhial Busun orah o7 ’
S E.')}:;Y'é')ll\i)i“(f:l)(!i‘a T -
| Ashiok 16 Chokeaborty ™ e v
¢ [ RhagenTorah = ° "~ "~ R fo
247 | Bijoy livugan Daruniy, ™ 777 7 B ‘
771 phani Bhusan Nuy C!aou.d'hycy'""
: 1Dpakisr Db’ ™" 7 T - ‘ .
1 Barideb Dhatactigipn D .
x| Banudeb Bhatactgpn
T Toweanul Goni v&”
| subbiasist Gba T —" T




oy St
BT Bma)'ak Bhattac
2. .| Ashish f\dhlk.uy

Subir Dy ™

i

_Lcdnnalal l)ulu

i /\ul Moht Pﬁul

| Porag N Ganai | "
AT leu'mony I

"I Hnwesriing Viny " T

BL Hlka hGh |ll| T

| Gopaswar { rCh Pay

L3S

—

- hm .o —

Py ;-

“
S Ttbt (s - w .

e s - ot . o]

—————— ]

—— g ot

——— 1 —— - o— 1

“Mohit IKant Dey'

- — v e

’.
|
|
!

| Mahendia Dulld
Miinal 1niti Guswimir—

SAnai i bk LA, (¢

Jcauudlnduﬁ.m .
“TGanesh’Ch. kaa.
Pijush Bauicijgo

LWEpnutin Matrainta ™"
) Il.mmdnlmy
HABINI IRE, Bural ="

“MUTMOhbT Brahinan

| 87 T 64 e omem

" M«T‘Tlnmf Aain Duia "”. _..... S

& s ¢ e ——

i, (50)

e tot——
il TP R,
Ve .

— . ea,

3 -
"‘-5 arar"Unmh
"Md At Mdtieasn

Rl Rabmdm P.llh.nl\( aC)
Narendra Ch, Tnlukda:

"Baldram 5:-Lu (ST)

1. Jugesh S0nuwal, (7)

Bishnu Mam Boio (815
I MsT L.ll(ladn)’ll’ml dIIO
T Dambarg m...hmu 4&.:
"I TPEul Petar Kujur, (
|7 A Doy T

Nex Huu[‘m{.. l)

TR G medrujit Bingh

i Nnmﬂ“’““”""*f‘“""' ol

Thianad tientorah ™

_:ﬁmhor\tita Nath Soncwal 8¢) "
JLondia 1 SRl (N -—--—— -. .

‘Ratneswiar holey, (ST}~ T

¥ O Oscar Matak, (Si

1 e—— o 4 .
—— e — —

i 1658 43—
.

o

LTS

- mma— 4 a4 maa,

. - - -

—— et et

S

M‘Z Z.ﬁ_.,

Ttmaa M S mm———— S

L e g e

-

..

Kana quul\mmnx__
. Tiatotoutiiv: Oug o
Hdldu‘lull Luu..amc
] “Sanjay i< M)zumdo:
l)lpankm U
LiIudldniy Pratio Bultn
[ Rajkiniar Lmbu-dxa Singl
oubu Dudin &.houtmury T
NS Sty Bhnltachum-u
Hu)kmnm Luchandia Lmgh
Ms ﬂnta Hani Bhownnck
xw.))u Chiatnta ™, :
' Aum,u Uw(Nu 1) "

Yo e ones "

“Ms. blldlll[.u.l uL‘I(HIIU

T Phaidloe haktti _
‘Gobinds Nath Kahta’

[ Juundia MolGn Buta,
T M, i Faic u.)-"[.aloo whn -
T Ashin 1y

Pallav Lochun “aﬁm -‘VV

[ S

TTHiimai KI.AUdJ, {%C) . __

.

-

l.‘

. ‘\!3"" tr ity -

B R

By

T g‘,\ :—A‘

= oty




'\.o'be"n'ddS'é}\han'\)w;(SC)"' -7
’ 'Di{;?h'@i\_ﬁ'?n{h,(ﬁﬁ)'; —e T \, P '
) Kahitandu Ki Makikan (36) T 0 -
T f\.‘.’ME‘Lb"()Bm}.(e'.'(S'.I)T e T v e ’
aikbonolt i‘ﬁmm(f‘,l')‘";""""—."' ' . -
| aizaal 8D T
150" fayanta i athah, L) I s
wi T 1 altawnkang, By o h
255 |'@autam Ch Manril. ey ' o i
"St_nﬁg%,i_r{g'hohglx:t'(él): T - :
'Bgnb'ﬁﬁhjé'n‘ﬁ\i\]gdn'a}.(SC) T
,_ﬁ'\lzﬂeﬁi)ﬁn E\aémirivm\c)’ri.'(é‘:‘i) -
'fwﬁ.'pﬁl'\i’izfé.'lfs(:)" 72 .
' Mé.’?ﬁﬁn’:iKhan‘.‘sha&ﬁi'ﬁ‘si'}'-.‘ .
* \Yapah & Taijkhinvs, {s6) wo~
N = tapan G Gagar, (5C) e
. FE8 - Koy it ST
4517 Whmar, (61 et
-1327 | Wiiamba Basumatni, (ST T
153 " M'n'l'.chk\'T)i'ﬁ\.I:(!?.‘1")""“ - N
{347 ° f"hﬁ'\;ﬁiuifu:i"c:ils.\f(.'(S‘I")'" -
3485 ROonsEe) o e o
136 | Jyvaich ChnalnGy ” 25 AN
A7 LD iinakar (90) e v
13" 7 Budlam Gurn (bt woe T
- aibeoh Dhar (14) T T
1K Miwah Gey -7
g T T
7 .. R L Choudhwy{Se) - ‘ e
{49 TIG.Sn]’(}adh}iu(S(f)"—" - EL
T 3 T N Hawi (50 T - ‘
_ T Gotap Ch Bas15C) _ﬁ'._ __ g ,
b =\ arbahaiss T \
4 .- A

=R e
. Mb'ﬂréﬁu;i’c}f!“@.uaf’l@—z"“" -

-

#95 K Bluyan (G0) ,
o fized it the ordut gl en dllwiver, .

kad to ex tie options wﬂl\ih one month fiom
nould ba ficad in the highet post onthe txamis of

the date of pramotion,
rn22(ia) (1) stfaigh_t'way-withom any furthqr review on Bccrua’ of increment in the pay scalo of the
provided undet MR22

lowar post Of their’pay on promotion should bo fixed mitally in thy mannei as
{ FR 22(1) () (1) on the date of accrual of next

k7 !.‘~.
The seniority-of the officers willy

The officets promatey, vidé thio ordes wio hatetyy as
{on'asito whethet {hede initial pay 8

() (i) which mayil'zpimﬂmd uider tha prdviaions 0
L Qption onco oxotcix) sl ba findl ‘ .

incremant in tho acalo of pay of lowor pan
in the event of tefusal of pu_mwu;-{i thay would b debaned flom o iation fora e wi of

ung yeat.

LANSFER AND (POSTING
aed 10 thell presant places O,

PART - i C oy,
. On:promxttion tho above martioned officars arc ye
postings. Tho poctihgs af theso olficars in‘tho grade of Suporntandont wilthe docidod ot a lalst

dato.
cisu * Lommissiuiiotale,

of any officer(s1 1O Central Ex

NOIE:
jor most afficer (6) in the at

1 lnme, event of 1evorsion
Shiﬂ,oqg’.{ who is(ato) on deputetion. the jun
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Copy torwaided for information & nccopnary actionto -

wurm il '

1. Tho Joint Sectetary (Admn.). Central Board of Lxciso & Cutomo, Noith Block, Now Dettvn 110
002.This has reforence to the Ministry s letler datext 23 St 2002 issued under F NOA. .
60012/23/2002/Ad.1|(8). : L L )

9 - The Chief Commissioner (EZ), Certual Lxciso & Custoxin, 15/1, Stand Road, Customs *

* Houss, Calcitta. - 700 001. This haa roforence to the hiistiy's el dated 239 Sapk, .
2002 issued undst F.No.A-60012/23/2002/Rd.I(B). ' R
_Tho Commissioner-of Customs NER, Shjliong ‘ R A
_The Additional:Qhector Genotal, Directorate General of Revonue Inteliigence, ‘0" Biock, 1.P.
© - 'Bhawan,(7% Flogr). LP. Estato, Mow Delni - 110 002. Copios moort... for the. concetnod

T . - . : RS :

aw s ® EN
‘: kﬁ <t

- officers are anclosed FR AR : .

6. Fhe Commissiongr (Appeals), Custoins & Central Excise, Guwahati.
6. TheAdditionql_iggmmissioner (Tech.), Central Excise Hqre. ('ffice, Shillong, .

7. The Additional.-Director .Diractorate Genetal of Audit. Hoom No-172, :107, CR.Building
1.P.Estate New.Delhi. R . B ’ A
8. Tho Deputy Developmerit Commissloner Nolda Export Processing Zone Noida Dadri Road, "
Phase-ll,Noida'201 305. Copy meant fol the concerned offiser is enclosed.

0. Tho Regional Ql_:;ector. Naroatics Controt Obréau. imphal Regionat Unit, Paona Bazar, imphal.-
795001, 77 - L L F , :

10. The Deputy Direcwr, ORI Rogional Unit, Shillong Oak Hslil, Oakland, Shillong - 793 001..

Copies maant for,the concetned officers is.onclosed. ‘_ o .

11. The Dy./Aom.“Q?mr:nlsstonel of Central, Exclse/Customs MD]V‘&!OH. The copy

meant for the coneernad ufficar la anclosod. o

12 The CAOZPAQiGantial Ixaive & Custome, Higre. Ottico, Bhillung.

13, The 8.1.0. DRLrinalligonce Coll, Sichar Hoimal 8chool ftond, (Adjacent tu Chakraboity

Medical Centie):Taraporo, Siichar. :

14, Shil/Smt.___=m4 .., . for cuanpliance.

15. Accounts | &'ll'(@g_l & i/ Confdl. Br/CIU-Cy VIG 8. Of Hqrs. Oftice, Shillong.

16. The General Setfetary, Gr.'B" /'C txecttive Officers’ Association, Customs & Contral Excise,
Shilong. 7Y ' o

17. Guard Filo.

0-)‘
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C (BIHANA® B

ADDITIONAL COMMISSIONER (P&V)

CENTRAL EXCISE & CUSTOMS

~ SHILLONG.

-
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.  asmistent Coliccteds of C.actral wxciso, _ wxé

e

i hh ‘__‘kLntraL Brcise vivision (auw). -

weisten. Colivctor or Custoas,

__Customs wivision{aLL).

dranch=-in=Crar es otk
e utgﬁic-.; .Jhillongw

suoject .~ «o=fixation of seniority of
Inspectors oi 1983 (userve list) anc

1984 oatcnh - ie,oraing.

v _

- . - -

The Inspectors of 1983 batch (regerve list)
~e, under normnal circumstances, would have been appointed prior
.« tne Inspectors of 1984 patch, vere appointed in this department
| 1986 wnoreas, the Inspectors of 1984 batch were appointed in
.45, The delay in appointing them was due to the decision to !
. wive the life of the reserve panel of 1983 batch by the ‘staff

eetion Comaission and tho 3oard only after the declaration of - *

result of 1964 patch. accordingly., the. Inspectors appointed
o 1983 patch (Reserve 1ist) were placed below the Inspectors
1984 batch in the seniority list of Inspectors. AR ‘

) : However, considering a representation of shri
.5, Deb, ont of the Inspectors of 1983 batch (Reserve:list),
v, doard vide lettoer F.NO.h=23020/4/93. Ad.IIIA. dated 30.03.93
w3 now obsgerved that shri Deb, Inspectox.being appointed fxem
KK panel&earlier examination l.ce 10987, should be srenior to the
anmcuorm(b.na) appointed from the panel of aubsequent examina-

long. L. 10840

: In view of the sdoard's lotter mentioned
Coope, Lt would follow that tha Inspectors of 1983 batch (Reserve
. st.) should now o€ placed above the 1nspectors of 1984 batche.
© . .~eordingly. the seniority of Inspectors of both 1983 batch
Losorve list) and 1984 batch will now be re~fixed.

The Inspectors of 1983 patch (Reserve list)
1984 batch (names enclosed), working under your sharge, may
.nformed accordingly.

.-

1= AS ADOVC. (, o ‘
7 ‘ “
/Q//', ‘I‘I/\ " e, é
' v ( EVA M.RHYNHIEWTA )

DELUTY COLILCTOR (P & V)
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Proiziz L. sen

oujit Jnatcachar jw

uolu“ Che -Chouuniury
pebasish Chakravorty

ACLL‘am Indramoni oingh

(oo, OF INSPsUivas v 1983 ualCd (i suRV- PATNSL)

2. manabonara wanik
“ e vigadranghan sanalal Singh
5. Tn. Mesnai singh
6. Sonkar Pravim leb

RICRIE) Or TiSP-Ci0ds Or 1984 4n.CH

Por an Kunar butte
swapa Loy )
amitava dnattacharje
3ijoy Thapa '
Utrem Awnar vay
asisn Kumar Wandi
ananGa Chendra <0y
Wiranmoy iLutta
Abnijit dnuyan
Jahar Kar
Utpal 3hatuachar3;g
{rashwini Kunar Saishya

-

':;5.4;4xoznel marcin’ unync

. 27 o, fibd
.”-ruLLam Kumar’ Das *

i,
LR

jeheru Pugu ~
IO
‘3idnu 3husan’ harmarxh
wunouswar Jasunatari:
Jayanta Kre iwali
REj RUnar Jhuninjoy sin
Wawlun j1aokip
Cshencimnony Sitiycu
Jubrats cnouanugy
§ljen Lr. 28

'24. Nibash Ranjan basn‘“

2. Sisir Ley :
. ‘Tapas ahaLLacnacheA'

6. Syca ahmec - Shah N TS
" . Abdus. 3alam: RukummuOuln
10. Ratan Chandra ‘Dasgigc wn

12. Lilkip Kumar Sarmay e
14~Qh\.l\h N“Zc.cl HUSaain
16. Kamaniya 5hattacharju9,*;‘
18. 8ijen Lyngdon **u@Qé oy
20. Atanu ROy Choudhury i) a
22. Smti.Tshering Tohnu Dhutaiani‘

26. ManinGra Saranla ..y,
28. Prouap Kumar Dulmary,
30. Jyotish Das *é“ﬁ oL
~2. Gautam Das 7¢,;1q?" e
3. Sribas vhar TR
16.. Swapan xXr. ROY

;n38. paokhokhai tieisial

5. Manik L2l ChouGhury -

42. suninthang Pulamte’
44 .0, #+ Choudhury




s | tgaucd and ¥ Joined nn 20.1.1

ANNESEL - 8
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noLh Jianae, 1089
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Tha Dapaty @Gollwmotor (Por & datt)
Cuz toss and’ Cantral Rxolsge,

“hillnng
{ Through Propar Channal)
Sty {
gub sDisercpinairs In Sonlnrity . ‘ '
1ist of Inspactors \
!
|y

Kindly r~frr th tha gonlority llat of Insp.etors as
n 101u]9890 ) : -

"1, ghri Btian Kumar Das, Inap ator, 81NN 4370 Jninod
thly Avparternt nn 30.1.1988, I vas rraruited through Stagf
galagt lon Commlsalon, Writtan tesgt or whlch was hold durlre
tha -yoar 1904, Other aandldates nf the gelaetion ;nlnnd In
Tnat part nf 1988. I wau vot legted aprolntment lettre at
that tima though I had no lapse nn my part. ‘

T wrote a lotter to €taff S~lectlon Commlnglinn, Naw
Dallil, Minlatry 'nf linpe Affalys, 0 ennaidey ‘my Cane’ for®
Cappalntmrnt.  In Janugry 1988, thn sppointesnt lattor was
38~ at Digbot Divlalnonal Offloe.

g-1etlan trat ' Ininnd In lagt part'nf 1085 and bécomey -far

a nlor 10 me gnd I do Hot undargtand why my Sanlorlty has Hot Leen
éﬁ/ fixnd a3 per the nr&zlnkl manmmendatinn of Btaff Gelegtlon

Chrmmigalon. 86 far my Knowlndgag gnes "aHd as appoars from

th ganinplty 1lat that the“date of Joinilng has no offeots ON

g-ninrity ant it lg malntained only as por tho merlt 1liat of

the s-1rcted Candldatees of tha gamo batche. o

/7/5

1t als0 appears {rom thn ganinrlty 11st that Candldatos
nf my latar bateh a4nd alto Jnlned at a latap dato to me, ava
nhead of mo in the §onlority ligt, the reasons for wh loh I
anuld not understand. L

I am aglready looger ln many na{n; as Pay, #:rvice oxpe-
~rlnnacg and provident fund goqumulation eto.*andﬁqangnot»pooopt.
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* Central Excise, . =~
Shillong s
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30th July, 2002,

The Commissioner,

P& S
areyve $THY e
. AR

(Through Proper Channel)

Respected Sir,

Sub § Re-fixation of Sen#rity of ,
: Inspectors - petition Reges..

5 I beg most respectfully refer to my earlier
represontation dated 19-6-1989 and subsequent lotter(
tho above subjeat, Lot

“r s ‘ . S DI L AL
v Sir,’ boing frustated with the wrong fixation of '
senSority in the grade of Inspootors, {n respect of Shri Bijan

on

v

 Kumay Das, this petition is made before your honour with an .. ..

anticipation that correst and cogent view will be taken by your

kindself with reference to the rules and instructions available,

on the subject and a long pendi¥dg un-settled prodblem’ of ng
fixation of seniérity will be solved " ST oA TR
R LR L N oo eE Cen
aendat e, - 14a0%The geniority of a person appointed to a postis
ing‘to the general princigle 5(1) contained o
No 1/55 = RPS dated 22121939 and 2,2-in * DOPT-\1GM& <.

No, 22011/7/ -Estt.zn),_ .Aated,}.‘rngas‘mn(utn.nm OM No,2

5/90-Estt,(D) dated - 11,1952, Seniority of persons. is detor
by the Order of merit indicated at the time of 1n1tul‘ag'goin :
and seniority of persons promoted %o various grade is determine
in the order of selection for such promotion®, Thus as per thell
abovementioned instructions person & pointed through an ear'lier.\"
geleotion would enbloec to senior to those appointed through XRE * ;"

subsequent selection. "

Sir, against this annomoly, I beseech you with the
following facts involved - ' )

MH,A OM

. \
1) I was selected from the batch of 4984 Staff Sglection.

Commtesion's Batch, but my aﬁpointment was not issued alongwith
other batch-mates of 1984, who joined in a R® around 1685 { Oct =

Nov. ) .

\
N
11) Subsequently alerted by the pituation, I persondllg
wrote to the Staff Selection Commission, New Delhi, and ap ointment
letter was issued in Jaruary,1988, I have joined accordingly bn‘\
, . "

20~01-1988, |
144) My Seniority was therefore fixed by the Depahtmegég

on the basis of my date of joining., My credential as a member of
1984 Batch was totally ignored by the Deptt. for the reasons bﬁﬂﬁ?\
g

kxnown to them,

'\ 1
1v) Being disappointed with the above, I filed g petitioh
on 19.6,1989, which itself remained un~-settled till date, N

:mfxwl%ﬂc,LaMb},ﬁ ' » ( ‘



v) ..+ - In the meanwhile the Department has forwarded an

. #>0Order vide:C.No, II(3&)10/ET-I/93/&96E - 05 (A) dated 12-4-1994,

wugwhérein it was shown that the Batch of 1984 would be enbloc

-+ Tqunior’ih’the seniority 11st to the 1983 Batch persons(Revised
“*§41a% ), " In that Order itself my credential as 1984 Batch was

i admitted by the Deptt., as well as by the Board, but my seniority
“*was ‘not restored. In all it is on record that in my case there

.. ‘'was a lapse from the Deptt, which delayed by appointment, would

not disturb my Seniority. . ... R co

ai)  The Rule of Seniority says that the lapses for |
delay in joining must be from the part of the incumbents, Here, in’
‘this case,’I had no fault of my own, -

vii) Vide that Order dated 12-4-1994 ( as referred above)
1t has been admitted that my seniority was with the 1984 Bateh,but
1n_the gseniority 1ist, matter remained unchanged. Lo Z

viil) In fact, I would become a worst sufferrer as it is
eontemplated by the CﬁEC to restructure the caders and as a
result a goo number of additional post of Superintendent Gr-'B!
would be sanctioned in the Commissionerate, I would being a
member of Scheduled Cast Community, definitely make a place in the

. gradation list of newly promoted Gr-'B! Supdt, C
I e SR TR -
ix) I shall be greatly deprived if overlooking my long
pending request for re-fixation of seniority list, a  junior .
colleague of my same community is promoted to the next higher grade,

" as per present seniority 1ist, on or after 31-=7-2002° '* " »

PRt

St ~ I therefore, fervently request your honour. to
~ consider my petition and kindly re-cast the Seniority 1ist so that
my seniority with the 1984 Batch is restored, o , -

For this act of your kindness, your humble petitioner
shall remain ever greatful to you. ' »

Yours faithfully, Sir,

"\ '3, O :)“‘ O/Z./
( Bijan Kr Das,)
Inspector of Central Excise,
Tinsukia
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2'7th October,2003,

The Commissioner,

Central Excise,

~ (through Proper Channel)

Respocted 3ir, » .

Sub : Re=-fixation of Seniority of
Inspectors - Petition Regasi

I beg most respectfully refer to my earlief'represen-

~tagion dated 19-6-1989 (Copy enclosed, Annexure-A ) & subsequent

repregentation(s) on the above subject (last representation

‘wag on.30-7~02, FAX on 30=7=02), and lay bété?df?dﬁ'tﬁé’f@llOWif&

few linaa for your kind and sympathetie 60ns¢de§aﬁibn -

that 3ir, I have Joined this Depaftmentfdh 2O561-88, as
per agpointment letter issued under Hqrs,0ffice, Shillong,
vide .No.II(31)1/ET~II/9?72 ~ 4(I) datd 06-01-88, (copy

enclosed, Annexure-B)

that Sir, the Physical fitness test was‘heldnﬁt Shillong
on 17«10-85 as per Hgrs,letter C.Nb,II(Bi)Z}/ET-II/BS/

+ 27012(A) dtd 07-10-85 on recommendation from:the Staff
Selection Commission (Copy enclosed, Annexure~C)

that Sir, my Interview was held at Dibrugarh, Income-Tax
Office on 12-4-85 conducted by Staff Selection Commission,
from the 1984 Batch of 'Inspectors of Central Excise,
Income Tax Examination - 1984 (Copy enclosed,Annexure-D)

that Sir, though I was selected from the 1984 Batch of
Staff Selection Colmission, but my- appointmeit was not
lssued alongwith my other batch-mates who have Joined

in an around Oct/Nov,1985, My appointment letter was
lasued on 06-01-1988, accordingly, I joined. to the deptt,
on 20-01-1988, and my Seniority was fixed by the deptt,

on the basla of my date of joininq. totally fgnoring my
eredontial aa a mamber of 1904 Nateh, -ﬂeing;dia~appointed
“Lth the seniority, I filed a vetition on 19-~6-89, which
it 201f remained un-zettled ti&l date, inspite of my
repeated. and repeated represcntation(s), .

Tn the mean  time, the deptt, has forwarded an

Order vide C.No,II(34)10/ET=1/93/4964L ~ 05 (A) dt 12-4~94,
wherein my credential as 1984 batch’wasﬂadmitted by the oxpm-
Department as well as by the Board, but my seniority was
~not restored and remained un-changed in the ‘seniority 1ist
of Inspector(s) till date, Sir, -1t is needless to menti-
-oned that I do not have any lapses'1n-delayin'Joining

to the Department after issuance of AprinE,}etter.<jNN&Mh§>

; meA”

’

Contd,.....p/2.
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1 . .

Sir, it is utter surprise; that the Officers(Inspectors)

of my Community, i.e., Scheduled Caste Community, who -.

have Joined to my latar date were ahead of me and subse-
~-quently they have got Promotion to the next higher grade
i.e., Gr-B, Superintendent., Following are the exemples

of my Junior collegue, considering my date of Joining i.c.
20-01-88, of my same Community, who have already been
promoted to the next higher grade, i.c. Gr-B, superinterd ent

ilame of the O0fficer/Inzp. dt.of Jjoining . Sl.No.of Senio=
as Inspector -rity list as
~on 01-4-2002

-t " > e > o TS e o e ab b B O o > Ot - b - - - ot 0y G - W -

1) Ms.Kiranmoyee Das(SC) =~ PR 02-06-1988 , 714
2) At Gautam Ke ﬁhuynn(sc);nn 20-06-1903 . 316
3) 5ri Jagadish Ch Das(SC)- PR 06-06-1988 R 7.1

Sir, in fact, I have lost my patience and frustrated, &
in view of the fore-going facts and circumstances, I am-t h e
worst sufferrers and also deprived from the promotion to the next
higher grade, i.e. Gr-B,Superintendent, due to non-settlement of
my long pending re-fixation of my seniority problem, .

I therefore, fervently request your honour to xindly
consider my prayer/petition and please effect my promotion to the
next higher grade, i.e. Gr-B,Superintendent, alongwith its res- .
-trospective effect. ' N o

And for this act of your kindness, your humble petitioner
chall remain ever greatful to you, o E

Yours faithfully,Sir,

Bnclg i Aas nboye . NS}ALKEV .
§1£ Pages . ‘ 2;}¢9¢ :
( Bijan Kumar Das)
Inspector of Central Ixclse, -
Tinsukia-III Range’ "

Copy to the Chief Commissioner of Customa and Cantral Excise, ‘;
Crecenso Building, M.G Road,Shillong, for information and necessary
action Please o : . T .

" Enclo : as above
: ' ( Bijan Kumar Das,) .
Inspector of Central Excise ,
Tinsukia~III Range A
Tinsukia
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GUWAHATI BENCH ¢¢ GUWAHATI.

Shri Bijan Das.
seceecce AEE].iCan'bo

- 'VS -
Union of India & Orse.
Respondents .

. In the matter of ¢

Written Statement submitted by

the respondents .

The humble respondents beg to submit the parawise
written statemént as follows $-

1. That with regard to paras 41, 42, 43 & 4.4,

of the application the respondents beg to offer no comments.

2. That with regard to the statement made in pava 4.5,
of the application, the respondents beg to state that the
contention of the applicant is not correct. As the Hon'ble

CAT, is not aware of the factual position during the material

e

period, it may be well assumed that the Tribunal has been keph
in the dark by the applicant and so the application filede. It
may be stated that in the year 1985, 102 candidates were called

for Physical Test out of which 82 appeared and ultimately
62 candidates could qualify the physical test. The applicant
has also appeared. That the applicant is well awvare of, that



- e-

-0=
he failed to meet the chest measurement conducted by the
North Bastem Police Academy and hence his case for appoint=-
ment was rejected by this office. Subsequently, the Dossiers
of the rejected candidates who failed to dualify the physical

test were forwarded to the Board on May, 1986.

On receipt of the dossiers, the Board (CeBeE.C.)

has issue(_lé revised guidelines vide letf.er dated 10th Seét': y
1986 on the physical standard test with a direction to Commi-
ssioner, Central Excise, Snillong ( the then Collector ) %o
review 2ll such rejected cases in the light of the Instructions
issued by the Board. This office took an eamnest move and |
requested the Board on 23.9.8¢ to Identify and forward the
dosgiers of the rejected candidates to review tiaeir cases for
appointment as Inspector where the name of the applicaht also
figured.

| Accordingly, on receipt, the rejected candidates
have been reviewed out of which 5 candidat&s including the
applicant have been found fit for appointment which was
forwarded to the Board on 14.8.87. The‘ Board vide their
letter dated 16+11.87 has approved to offer éppointments
provided thvey are found fit in all respect as per the Instra-~
ction of the Board. The attestation form of the above 5
candidates have. been forwvarded immediately to ithe concerned
District Deputy Commissioners or previous employer for
verification of character and antecedents. Subsequently,

the appointment letter was issued to the applicant on

Contdesecene
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_onA6p1.88 with a direction to join within 15 days and

\ aceordingly the applicant has joined the Department on

20.01.88.
Hence, the present application is without any

merit and as such, same is liable to be dismissed »

3 That with regard to the statement made in para
4 6, of the application the respondeﬁts beg to state that
the process of selection of Inspectors is 3 %ier test viz.,
(1) written test (ii) Viva-Voce and (iii) Physical Test

incldding Walking, Cycling etce. .

That recommendees/selectées of SSC on the basis
of written and viva=-voce test are given appointment as Inspec~
toss Central Excise provided they pass the mandatory Physical
Standard Test. So final phase of selection is done through
the said physical test. A recommendeé/selectee'of $5C is
not selegted for appointment unless he passes the mandatory
physical standard Test. Now vhen the applicant had failed
to gualify the mandatory Physical Standérd Test he could not
P resume himéelf'tb be selected for appointment and thus
question of seniotity over the persons who were in service
when the candidate himself was not appointed in this Depart-
ment does not arise. It is in these circumétances that the
applicant who, pfima-ﬁacie, would not have a chance of appoint-
ment got the offer of appointment on exceptional circumstances
in 1988 whereas the private respondents although selected on
the basis of subsequent examination were offered appointment

in 1985 and onwards. Hence, the present application is mis~
i
. D - 1 g
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mis-conceived of law and ill-conceived of facts.
4._ . That with regard to para 4.7, of the application

the respondents beg to offer no £ comments as already dis-

cussed in para 45 & 445

5¢ That with regard to the statement made in para
4.8; of the application the respondents beg to state that
the humblé applicant is not well aware of the "seniority Rules".

Para 4.6 is relevant in this aspect.

6e That with regard to para 4.9, of the application
the respondents beg to state that as already discussed in

paras 4.5 and 46+ We

Te That with regard to para 4.10, of the application
the respondents beg to state that no comments as already

discussed at earlier paras.

8e o That with regard to the statement made in para '

4 .11, of the application the respondents beg to state that

the case of Shri Swapnatur Mahanta relates 40 the fixation

of inter-se-seniority between direct recruit Inspectors of
1983-84 batch. Shri Mahanta, Inspector joined the Department «
In the year 1985, Ministry of Home Affairs OMe Noo 9/11/55-228
dated 22.12.59 may be referred to where the pract.ice followed.
in the office as per the prevailing Instructions in force

was to keep the slots meant for DRs and PRs which could not -
be filled up, vacent and when PRS or PRs were available

through later examination or selection, such persons occupied
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these vacant slots thereby becoming senior to some of the

officers already in poisition. Hence, it is clear that this

isgue is totally independent and mutually different.

9. That with regard to the statement made in para
4412, of the application the respondents beg to state that

this office ‘is not aware of the Hon'ble Tribunal's Judgement
in Oede No. 264 of 1998. The applicant may supPlig a copy

for future action in this regard.

10. That with regard to para 4.13, of the application

the :resp‘ondenté beg to offer no commentsx® &s already discussed

at earlier parase

11, That with regard to paras 4.14 & 4.15, of the

application the respondents beg to offer no commentse

Verification es0gacsces )
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VERIEICATION.

i ’ A.Hussain,Deputy Commissioner ,Central Excise ,Guwahati,
being authorised}do hereby solemly affirm and declare that the
stateme@its made in paragraphs [ // are true
j to my knowledge and those made in paragrarhs are
| true to my information and I have not suppressed any ﬁaterial
; facts.

- And I sign this verifigation on thés th day of » 2004,

~4o»a,oa:\ .~H>99cia~/
Declarant.



respectfully state as under:-
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: agrel %a ‘
Guwahail Ben( §
IN THE C‘ENTR?&L’“‘KDMINI?MTIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

. , S ) ~ In the'ma_tter‘of:

0.A. No. 308 /2003

Shri Bijan Kr.Das. - -~
Vs
. _Umon of India & Ors.
~AND-

In thé matter of :

Rejoinder submitted by the
- applicant in .reply -to the-
written statement submittedﬁby

- . the respondents.

The humble applicant . above named most humbly and

- -

That your aopllcant Cateqorlcally denles the statements
made in- paraqraphs 2, 3 and 5 of the written statement
~and funther begs to state that ‘terms‘ used by the

_respondents to the: effect that the applicant. was a

““rejected candidate’’ is misleading. . In  this

" connection it may be stated that even assuming that the

éontentiqn of the respondents -is correct in that event

also applicant was. a'c qu'alified' candidate bu.‘t he was

_déclared'fit 1n the chest measurement test follow1ng'

Lhe revised qu1dellne 1ssued.by the Central Board of

Excisé and Custom . vide letter dated 10.09.1986 as
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zstated in paragraph 1 of the written statement.

Therefore it is abundantly clear that the applicant was

‘declared qualified against the 1985 recruitment vyear.

Moreover, the applicant is not responsible for delay in
issuing the appointment order. It is a settled position
of law that seniority is required to be determined
taking into considerétion of the vear of recruitment
examination, a candidate selected in an earlier
examination. Moreover, the applicant can only be fitted

against the 1985 examination quota. It is further

evident from the own statements of the respondents’

Union of 1India that there was a direction in 1986
itéelf from the Central Board of Excise and Custom to
““review’’ all those cases who could not qualify in the
chest measurement 1in the physical standard test.
Thgrefore‘ when the word “review’’ is used
automatically consequences shall follow, therefore
applicant ought to have been treated a recruitee of
1985 batch .and review ought to have been done
immediately after issuance of revised guidelines dated
10.09.1986, and as such he is entitled to the benefit
of seniority over the private respondents. Moreover
when a statutory rule of seniority is inforce issued by
the Govt. of India, the said rule cannot be violated a%
the whims of the authorities. Recruitment
vear/selection is the sole criteria of determining
seniority and the s&milar policy respondents have

followed in the case of other similarly situated

employees and restored their seniority, therefore they

’

g
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are barred by law of estopel to advance such argument

contended by the respondents.

AL

'denylnq the 1eglt1mate beneflt to, the appllcant as

That w1th reqard to the statement made in paraqraphs S

and’Q it would be av1dent from the Swamy S Senlorlty

Rule (Annexure- A) that a senlorlty of a dlrect recru1t

selected for such ap901ntment on tha racommendatlon of

-as’ a result of earller selection belna senlor to those

is determlned in order of merlt 1n whlch they were

~U p.8.C or ‘other selactlnq authorlty, DBPSan app01nted

A8 a result of subsequent selectlon, when the sald rule'

is in force there cannot be any other oplnlon or mode

- of flxatlon of senlorlty of the- appllcant in violation
‘of the aforesaid rule. The applicant further. relles

“upon mhe followlng -decisions . in support of the

contentions raised by ppe abpliCant: -

1. Judqment and order datad 9& 6%«% passed in

-0

0.4, Nou.39/20033_8r1 S. Choudhury vs. Union.

'

“of India and ors. |
7. 2003 (1) ATJ 588 Para, 21.‘Samyukta‘afjuna Vs .

Union of Indla and ors.

2003 (2) GLT 626 (D. B) Gauhatl High Court

Union of India-Vs. IBOBI_SINGH.andvors.

. 4. 1998 (9) sCC 641 D. Sojah Vs. State of

Kerala
5. 2001 (2) SCC 118. S. Ramanathan-Vs. Union of

1

India and'ors.



@

Copies of the-extract from Swamys seniority Rule <°
© and Judgment dated 28,07 0% ‘passed in 0.A No.
.39/2003 are enclosed hereto-for perusal-of Hon’ble

~Tribunal as Annexure-A & B respectively..
-In the facts and circumstances stated above the

{

application deserves to be allowed with cost.

. F



YVERIFICATION

I, 8ri Bijon Kumar Das, son of Sri Bidhan Chandra Das,

aged about 45 vyears, working as Inspector, in the

office of Central

Excise and Customs, Tinsukia,

applicant in the instant rejoinder do hereby verify
that the statements made in Paragraphs 1 and 2 are true
to my knowledge and I have not suppressed any material

facts.
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2 SWAMY'S —SENIORITY AND PROMOTION

:/4;;73 . . . - . XHV PN e ) . e e
A. Consolidated Orders on seniority

Instructions issued from time to time laying down the principles for
determining seniority of persons appointed to services and posts under
the Central Government have been consolidated in this Office Memo-
randum. The original communications consolidated here are reproduced
(items I to VII) at the end of this OM. :

Scni(')mlji(_y of Dircet Recruits and Promoteces

. . 2795 The relative seniority of all direct recruits is determined by the )
- “: order of merit in which they are selected for suchiappointment on.the @\ i
= recommendations of the UPSC or other selecting authority, persons .
S appointed as a result of an earlier selection being senior to those appointed

“as a.result of a subsequent selection. . '

/" 2.2 Where promotions are made on the basis of selection by a DPC,

the seniority of such promotecs shall be in the order in which they are
recommended for such promotion by the Committee. Where prometions

~are made on the basis of seniority, subject to the rejection of the unfit, '
the seniority of persons considered fit for promotion at the same time shall .
be the same as the relative seniority in the lower grade from which they ‘
are promoted. Where, however, a person is considered unfit for promo-
tion and is superseded by a junior such persons shall not, if he is subse-
quently found suitable and promoted, take seniority in the higher grade

- over the junior persons who had superseded him. : :

2.3 Where persons recruited or promoted initially on a temporary
basis are confirmed subsequently in an order different from the order of
merit indicated at the time of their appointment, seniority shall I[ would
be determined by the order indicated at the time of initial appointment
and not according to the date of ¢onfirmation |.

2.4.1 The relative seniority of dircct recruits and of promotees shall
be determined according to the rotation of vacancies betwecen direct recruits

and promojees which shall be based on the quota of vacancies reserved
for direct recruitment and promotion respectively in the Recruitment Rules.

- 2.4.2 If-adequate number of dircct recruits do not;become available

- In any particular year, rotation of quotas for the purpose of gJetermining e
seniority would take place only to the extent of the available direct recruits I
and the promotecs. - S o

In other words, to the extent direct recruits are not available the pro- S

motecs will be bunched together at the bottom of the seniority list below
the last position up to which it is possible to determine seniority, on the:
basis of rotation of quotas with reference to the actual number of direct

1. Modified vide G.1., Dept. of Per. & Trg., O.M. No. 2001/5/90-Est. (D)‘, dated the
4th December, 1992, )

«




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
.o GUWAHATI BENCH ’ -

Original Application No.39 of 2003

Date of decision: This the 2@dt day of 3*“79 2004
The Hon'ble Smt Bharati Ray: Judicial Member

The Hon'ble Shri K.V. Prahladan, Administrétive Member

Shri Subrata Chowdhury

Inspector:,

Headquarter Audit Unit,

Central Excise;

Bhangagarh, Guwahati. ......Applicant

By Advocates Mr M. Chanda and Mr G.N. Chakraborty.
- versus -

1. The Union of India, represénted by the
~ Secretary to the Government of India,
Ministry of Finance,
Department of Revenue,
New Delhi.
2. The Chairman,
‘ Central Board of Excise and Customs,
i ~Ministry of Finance;
Department of Revenue,
- North Block, New Delhi.
3. The Commissioner of Central Excise;
Morellow Compound, Shillong.
4..The Regional Director,
staff Selection Commission,
Rukminigaon, Guwahati.
_ 5. Sri Abdul Kader Zilani (PR) +
- Anti Evasion Division,
' Central Excise, Guwahati.
6. Sri Meitram Indramoni Singh (DR) 4
Customs Divisibnal Office;
Imphal, Manipur. C
7. Sri Sankar Pratim Deb (DR).
Office of the Commissioner of Customs,
Customs Headgquarter, '
Shilloeng. :
8. Sri Santosh Seal (PR}
Inspector, . v
Office of the Commissioner of Customs,
‘Customs Headguarter,
,,,,, . Shillong. , ......Respondents
By Advocate Mr A. Deb Royy Sr. C.G.S.C.
Sr, :
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" BHARATI RAY, -JUDICIAL MEMBER

Heard Mr M. Chanda, learned counseL“'ﬁor the
applicant and MNr A. Deb Roy, learned Sr. C.G.S.C. None
appeared for respondent Nos.5 to 8.

2. It is the case of the applicant that he aiongwith

others appeared in the examination for Inspector of Income
Tax, Central Excise, conducted by the Staff Selection
Commission in the vyear 1984 and was called for, an
interview (viva) on 17.4.1985 vide letter dated 26.3.1985.
The appiicant appeared in the viya voce test on 17.4.1985.
‘He was found suitable for the post ‘of Inapector‘ and
accordingly selected byhthe,Staff Selection Commiseion and
" his name was recommended by the Commission to the office
of the Collector now :redesignated‘ as Commiasioner.
Thereafter, the appllcant was-asked by the Offlce of the
Commissioner, Shillong to appear in the Phy51cal test ‘on
1. lO 1985 vide letter dated 13.9.1985. Accordlngly, the
applicant appeared in in the phy81cal test on 1.10.1985
_

alongthh the other batch mates. It is the grlevance of

the appllcant that the other candldates who appeared in

the ~interview alongw1th the appllcant were recrulted in

the month of October 1985, but the app;lcant was offered

the appOLntment only in the month of January 1988 after a

lapse ef more than two years for no fault on the part of

appllcant. Accordingly, the appllcant jOlned the post of

~
P e e

Omvam@ Lnspector on l 3. 1988 after completlon of all necessary

g@gmﬂatlesn It is also ‘the grlevance of the appllcant

7.
r' thd subsequent batch of the appllcant or promoted to the

tha respondent Nos 5 to 8 are either direct recru1tees of

o wawéfade of Inspector after the applicant's batchmates were
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Lt app01nted and all of them ‘were placed above the applicant
. - in the senlorlty list. As a result, the dlrect recruitees

: l
and the promotees, namey the prlvate respondent Nos.5 to 8

alongw1th some others were placed above the appllcant and

they became app01ntees- inL between- October 1985 and
b._-—-------'—"“°“"_—---.“-.L - "

"'_"W‘

—

28.2.1988. Consequently, the prlvate respondent Nos 5 to 87

¥

have been placed above the appllcant in the senlorlty list
of Inspectors publlshed asqbon 1. 5 /OOl and placed at
serlal nos. 256 to 259 and otherﬁgunlors of the applicant
have been placed thereafter in the sald senlorlty list,

. ~,‘ , z«"
whereas . the name of the appllcant has been shown at serial

— ' No.340. The senlorlty llst publl%hed as on 1.5.2001 has

~ been annexed ‘as Annexure-l to the 0.A. L ani

~:

3. . The appllcant subh:tted a. detalled representatlon

on 10.1.2002 addressed, to the Qomm1351oner of Central

ExclSe, praying inter alia for fl}ation of hislseniority

—_— as_per the mert list of 1985 panel with all conseduential
- benefits. In the said representatlon he has also stated

that a large number of dlrect recru1ts as well as promotee
Inspectors including some of ;the Inspectors who were
empanelled for recruitment 1n'the year 1988 have been

placed above the appllcant in the senlorlty list publlshed

as on 1.5.2001. Remlnders was also sent by the appllcant

on 8.3.2002 and 17. 5 2002 praylng for correct flxatlon of

his senlorlty in the cadre of Lnspectors plac1ng him above

the respondent Nos.5 to 8 in the senioiryt list published
as on 1.5.2001. The applicant further submitted that the
respondents without replying to the representation made
mqbquthe applicant“:issuednmanotherm~seniorityw4list of

.,

"YN“mmbam\Qnspectors as on 1.4, 2002, whereln the name of the. private
N

f

- )\
gggﬁ% spondent Nos.5 to 8 have been placed above the appllcant

e

C el - by — S —__

,,$§% j él serlal Nos. 250 to 253 and the other junlors of the

,’:‘;‘.\? 3 \ . - — eag Y T T R L T O TR S
RREre s P : l

applicant ........

g%,



Vo - gl

:i applicant have also been placed above the applicant in the
’ 1mpugned senlorlty list publlshed as on l 4 2002 -In the

same senlorlty list the appllcant 1s placed at serlal

No. 334 Belng aggrleved by the wrong flxatlon of senlorlty

i

of the appllcant in the cadre of Inspectors, the appllcant

Lk

approached the authorlty for redressel of hlS grlevance,

<7v'. .

but flndlng no favourable response from the respondents he

L

has approached this Trlbunal seeklng the follow1nq

'reliefs:

L. To dlrect the respondents to refix the senlorlty
of the appllcant plac1ng him above the respondent
~Nosp5 to 8 .1n ‘the cadre of Inspectors and to
‘further dlrect ;the respondents to count his

seniority alongw1th the recru1tees of 1985 batch

for the purpose of his- promotlon to the -next

higher grade.

2. To‘direct the respondents to recast the seniority.

1lst of Inspectors published as on 1.5.2001 and
the subsequent seniority llst if publlshed

placing the applicant above the respondent Nos.5
|
to 8.

4. The respondents have contested the application by.

.. filing counter reply. It is the case of the respondents
that in the year 1988, 102 candidates were called for

physical test out of which 82 appeared and ultimately 62

candidates could qualify the physical test. The applicant
who qualified the written as well as the viva voce test

alongw1th the others failed to meet the chest measurement

S aiu

conducted by the North Eastern Police Academy and hlS case
for app01ntment was rejected. Subsequently, the D0531ers

. ”ofwrthegdrejected candldates who failed to qualify the

- 7

RS TTTIRN
/XQP )5Vphys1cal test were forwarded to the Board in May 1986.

\
Imm[dlately on receipt of the dossiers, the Board issued

sed guidelines vide letter dated 10.9.1986 on the

physicaleeeennn. |

.,
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- physical standard test = wibth direction to the
Commissioner, éentral Excise, Shillong to review in the
light of such instructions issued by the Board of all sucth
rejected cases. Thereafter the case of the rejected
candidates were reviewed, out of which five candidates

including the applicant were found_fit for appointment

\

which was forwarded to the Board on 14.8.1987. The Board

vide letter dated 16.11.1987 approved their appointments
provided they were found fit in all respects as per the
instructions of the Board. The app01ntment letter was

s BEF R S e

issued to the applicant on 6.1. 1988 and the appllcant

. — - - . . - Te—— -

jOlned on l 3 1988. It 1is, therefore, the contention of
[ TR RS A e s -

the respondents that 1in .these c¢ircumstances when the

applicant who, prima facie did not have a chance of
appointment got the offer of appointment on exceptional
circumstances 1in 1988 whereas the private respondents
although selected on the basis of subsequent examination
were offered appointment in 1985 and onwards. Hence the
applicant could not claim seniority over the private

respondents and the application deserves to be dismissed.
5. The learned counsel for the applicant strenuously

argued that the seniority of the applicant had been fixed

-

arbitrarily below his batch mates who  were
subsequently recruited directly to the post of Inspector
as well as on promotion. it is the contention of the
learned counsel for the applicant that the settled

p051tLon of law is that senlorlty is- required to be fixed

'S oq,the basis oﬁfs@leqk list/r@cruitment yea#.zztxxxxxxxxxx

KEARKKXKHKXKEXRKKXRXAXXANXXXHKX It is his contention that

~— e,

/<3;pm,3ehsor1ty of a selected candidate of an earlier batch
(

Q? ,caﬁnbt be fixed below the recruitees of subsequent batch




e 2

as per the relevant rule. In this context, the learned "

counsel for the applicant' mentioned the prov151ons

contained in D.P. & A.R. O.M. No0.9/23/7/E & A.(1l) dated

6.6.1978, according to which the applicant is entitled .to

be placed above the respondent Nos.5 to 8 in the seniority

list in the grade of Inspector. The learned counsel for

the appllcant has drawn our attentlon to the relevant rules

of Senlorlty of Dlrect Recru1ts and Promotees, i.e. para

2.1 and 2.2 enclosed as Annexure- 6 to the O.A. Paras 2.1

and 2.2 are reproduced below:

2.1 The relative senlorlty of all direct
recruits is determined by the order of merit in

- . -which:..they are -sélected-- fophsueh~appointment on .

the recommendations of the UPSC or other selecting
authority, persgngvgpp01ntedras a..result of an,
earlier selection being senior to those aop01nted

ad™g3 result of a subsequent Selection.

e 2.2 Where promotions are made on the:basis
of selection by a DPC, the seniority of such
promotees shall be in the order in which they are
recommended for such promotion by the Committee.
Where promotions . are made on the basis of
~seniority, subject to the rejection of the unfit,
the seniority of persons considered fit for
promotion at the same time shall be the same as
the relative seniority in the lower grade from
which they are promoted. Where, however, .a person
is considered - unfit for ©promotion. ' . and is
superseded by a junior such persons shall not, it

he 1is subsequently found suitable and: promotedr

take seniority in the higher grade over the junlor
. persons who had superseded him." : :

The learned counsel for the appllcant ‘has placed rellance

gbupon the judgment of the Hon'ble Supreme CoUrt‘in the case

of Dalllah_Sojah_Vs. State of Kerala and others, reported

TR AT T C Iy

in (1998) 9 SCC 641, whereln it was held that the. select

o

list that was.prepared earller and -was still alive when

vacancies arose, the applicant could not be made to suffer

v;on account of delay in her appointment and since'she was
'/\\

selected earlier she has to be ranked senior to those who
o
0]

were selected subsequently. He has also relied'upon the

}ﬁdgment of the Central Administrative Tribunal, Full.

e Bench, Jaipur in O.A.No.121 of 1991 decided on 16.7.1996,

wherein. .....

e

v L
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wherein it was held that refusal to grant the benefit .of
seniority to those officials who passed the examination in
an earlier year is illegal and in violation of Articles 14

and 16 of the Constitution.

6. We have given our anxious consideration to the

arguments put forth by the learned counsel for the

‘parties. We have also gone through the materials placed

before us and the judgments relied upon by the learned

counsel for the applicant.

7. It can be seen from para 3 of the counter reply
that the process of selection of Ispectors consists of
three stages, i.e. (i) Written test, (ii) Viva voce test
and (iii) Physical test including walking, cycling etc.

It is not 1n dlspute that the applicant quallfled in the

- - e o e w w— - -

written test as well as in the viva voce test, but the

N

applicant was not found fit _in | the . physical test_ first

- —— e S e i |

time for selection to the post of Inspector. But,

—_ s~ L et B, C e =
[ U L4 .

subsequently he was found fit in the physical test as per

.a.r—l'--""“—-

the Tevised guidelines 1ssued on 10.9. 1986 Thereafter the

- - -~y
R S e * -

apéilcant was offered app01ntment ons, 6.1.1988 and he

-
joined on 1.3.1988. It is not the case of the respondents

that the applicent was subjected to appear in the written
test and viva voce test in the subsequent gselection
proceedings. As mentioned above, there are three stages in
the ehtire selection proceeding and it concludes when one
qualifies in. the three tests. The applicant was found
suitable and was given appointment only when he was found

fit in the three stages, i.e. after he qualified in the

physical test. Therefore, there is no dispute that the

e T e A AR

applicant was appointed from the select llSt of 1984-85.

— el

;\ T ThQR being the position, in no way the appllcant can be

n 2 ‘.!/';b\ A
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(g '?,1¥f)sal& to have been appointed from the subsequent selact
o ANy
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list, i.e. Select list:prepared in“between 1985 and 1988.

8. -.As the seniority of

per the rule of recrultment,
direct recruits and oromotees are determined by the'Order
of merit in which they are selected for such app01ntment
‘the recommendatlon .of

1n rev1ew1ng hls physmcal fltness.

As stated earlier, the

appllcant was selected and app01nted from ‘the 1984-85

selection. -In this context we have seen that this Tribunal

not giving the appllcant thereln the beneflt of seniority

as per the date of selection.'The relevant paragraph/of

.

the above judgment is reproduced below:

"From the facts alluded above,
that the applicant was‘a candidate
the basis of the 1987 ‘selection. A
there was delay in sending the nomination by the
$sSC so far the applicant was: .concerned, for which
the appllcant_could not be blamed.

. the respondents’also the applicant did not have
any hand in the delay. In the circumstances there

recruited on

List and considered his case for promotion before
considering the promotion O of the subsequent batch
and seniority was also to be refixed on the basis
of the earlier selection.”

it emerges

Undoubtedly,

on the Unlon Publlc Service
Commlséion ‘or any- ther eelecting authority,theﬁmtaxm
appointed as a result of an earller selectlon belng senlol"“-
tg-ﬁthose being apgornted as a resut of a subsequent
sglectionn The applicant was notqtesponsible for the delay
Rm——— ' :

in 0.A.No.264 of 1998 (shri S.S. Purkayastha Vs. Union of

Indla and others) decxded on 25.1.2001, referred to by the

learned' counsel for thez applicant, had considered the
(L.‘l“”'\

above rules of recrultment/senlorlty "and also that the

.appllcant was not respon51ble for the delay in sending the

nomination, held that there was no justlflable reason for

According to

was no justifiable reason for not giving the

. applicant the benefit of the rule as per the date
5;\ of selection since the applicant is one of the
Ty . nominee selected on the basis of the 1987 Select
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9. In view of the‘ébove facts and circumstances of
the case and the judgments referred to above, we hold that

the respondents were not Jjustified in placing the

‘égbiiEénfﬁin“thé"senidfity'1ist"belowﬂréspondent“Nos*s to

8,lwho, admittedly became appointees between October 1985

and 28.2.1988. Herein; in this case.the applicant also

cannot be held responsible for the delay in reviewing his

physical fitness. We, therefore, direct the respondents to

fix the seniority of the applicant by placing him above

respondent Nos.5 to 8 in the seniority list in the cadre

of Inspector and extend the consequentlal beneflts that

accrue from such reflxatlon of hls senlorlty as per rules.

The O.A. is allowed to ‘the extent 1ndicated above.

However,'thee_shall be no order as to costs.

5 /MEMBER(J)
'5d/MEMBER(A)
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